request the Government to prepare a fresh draft policy and it should be discussed first, and all

options, all technological options should be considered while preparing it.

Demand to take measures to solve the problems being faced by

Grameen Dak Sevak in the country

i At ara AR (Eie): wE Suwwfy wgisa, § sfdorada die e & vy @
IoolRT DT AT ¥ B &1 & DIl [y & - Arfiv) S1eh Aash| Bl Wil B & Hae |

AEIGY, 35 g ST Add AR 8= 7SI FaT &7 B avi & B 3 @ 81 afe s daw
I &3 B ST HaT | 31U YD1 YD B of, dl AT &7 H AHaReR &1 Sieb 21 e wapdl
ST AUl B B arel 59 ST Add! bl 7 A1 U9 SR 7 & A=t ot gfaen e @ el s
AT BT ST TR SURRD AT DI ST B & 1T 197 {7 770, foeg Besitar ST fawmr =
& T 7 wis, facraed) 7 s | wemrfiewo ot @i wR i sie fur g are S 9 81

AT 1 AR A § SR € 6 d 57 S1 A B W1 BT &l Mbrer @l &en 4 s
Pl PR

GOVERNMENT BILLS

The Prevention and Control of Infectious and Contagious Diseases
in Animals bill, 2005

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): Sir, | beg to move:

"That the Bill to provide for the prevention, control and eradication of infectious and contagious
diseases affecting animals, for prevention of outbreak or spreading of such diseases from one
State to another, and to meet the international obligations of India for facilitating import and
export of animals and animal products and for matters connected therewith or incidental thereto

be taken into consideration.”

Sir, the proposed bill is intended to put in place a legislation to bring in a uniform code of law
throughout the country to take care of disease outbreak in animals and for enabling an effective
control and containment of infectious and contagious diseases in animals, including zoonotic
diseases, to prevent their spread. The said Bill was first introduced in the Bajya Sabha in December,
2005 and was referred to the Parliamentary Standing Committee on Agnculture. After examination,
the Committee suggested, in all 18 modifications. The provisions of the draft Bill have been suitably
modified, wherever found necessary, taking into consideration the 10 modifications suggested of the

Parliamentary Standing Committee.

The proposed Bill makes it obligatory on the part of the owner of the livestock which is suffering
or suspected to be suffering from any disease to report the matter to the Village Officer or the
Veterinary Officer. The provision is intended to ensure that the authorities concerned would come to
know about the prevalence of any scheduled disease so as to enable them to take appropriate

steps as authorized by law. To facilitate proper enforcement of the legislation, the Bill provides for the
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appointment of officers and authorities to issue vaccination certificate, mandatory provisions to clean
and disinfect vessels or vehicles carrying animals, power of entry and inspection for the concerned
authorities, etc. The Bill also Seeks to empower the concemed authorities to regulate movement of
the diseased animals. Detailed penal provisions have also been incorporated to ensure effective and

proper enforcement of various provisions.

The proposed legislation will strengthen the power of the State Governments to effectively tackle,
control and eradicate the animal diseases. The Central legislation on the subject will bring in greater
uniformity and co-ordination in this regard, apart from ensuring the prevention of spread of such
diseases nation-wide. The provisions have been so conceived as to leave enough flexibility for taking

into account the local conditions and the exigencies.

The guestion was proposed.

S1. TR fag aFeea (™ FERm): Sumaf wgicw, wduer § wrha ofy w20 oft &
=¥ fde &1 & & forv e=gare o= aredr g b @ uelell @) 59 M) & Hew 4 ag fagas o €1 38
faeiRres 21 [G¥aR, 2005 BT ETSH 4 U §31 3iR 9 STaR, 2006 BT 59 W ST HHST BT IH fpar
TRAT TRT 16 S, 2007 DI Wi HHCT | 59 W U RUlE § 1 16 9, 2007 BT ST HHST DI
Ruld & a5, sracay, 2008 # a5 e Hiaie § UsT T3 SR 3T &1 59 O F4af B 7 ol 9 THR
S fdel @1 ST 3 WIeTl Bl ATAT €1 59 SR Q31 5 agd &1 |ebridb 1 ¥ difse a3 Sk uigral ol
grerd ol €, bird flu & QT 291 SIS &1 11 o7 3R 3t ) ufsad) dmer & g Rl § a7
CIEINESI A

SUHIfT HEIGY, A4l 985 7 A I [9e1 @1 &, $9DT W fhar 9= anfdv, wife ox
IS SOl SmAg| ST s &9 9t S €, Wi wrir seferawer # |1 A 9gd e © - i
3R U[UTerT | §9RT AT Srefeavar sl $iY SR usure uR MR dRedl € iR 596 Sarel 9
HERY $Hub, Sl uereis Wl &, a8 3+ Sifdeursa & ord darferd axar 81 59 fAgas &
SIFAR] & TR & dR | 1] ol &b @ 15 & 3R U3[3i 4 $9 UBR & I, ST HhHb &1 b
&, 9l T WaR ¥ G¥IX WA 3 thel 9 §, STdH1 IHAT 3R FRET & o RR w69 SeM
T AT o2 1T € S} a7 urifire W €, w1 oot & IS SR SRS aroiR | a9 3iiR u9]-
JAIGT BT SFR & 3T 3R Fafd &A1 arEd 8, o SHobT W 8141 Usell Sasa®d 91d &1 59
Saer 9 g4 a WY uar =er & b 1924 ¥ iR Wik & 3fiid OIE & e+ fhar 2, Wi ot
Rraet asw1 €139 OlF & yarofiax & a1 ®ig WY g1, foosit off sy ar us-Seurs &1 fFrafa =t
&< bl SHP Al T8 obligatory &1 TRIT T féh WRBR gRT Uk T&=I¥ g1 <110, ey e
&9 STl Ruid &) wd fob gaR I8 BH-b 1 A S9rRar ars ik &9 smasaear vs+ ) S99
TATOTg A W TS R Wbl S [k &1 wEkd SR T 98 Sl €, 919 I8 U<l 9ol © 1 e
e, oo dwre 1 v 8, S gl 9 ff SaRa g1 wed 81 e ara sfia Wt uspil |
STST E31T Sl &, 3id: I forv Wi =T U1 &1 Wbl €, SHielU SHfeTy 59 At &l 7 ik 41
qg SITe! &1 71 31X Uail BT A1y 3fR Bret 9 &, U] EH &, Fiile 8, oeid 8, 7% & aeflq €,
AT o HREV ¥ &1 SHPT Sl Il €1 THRT S T-Teh SMaeIDB3AT Bl g b 1w &4 ugfal w
TG ISl ©1 G, AW, IS 3R 3 UPR B HATC 93] & SIRT & 7= SfQ BTl | ol S ©
SUDHT [V N & AT US[ET B HRET SR RSV AT [T DT o © | HHaa: g ogH |F AR
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EIHY AXHIR 7 A5 fagre et fan €1 $fr, 5w Rgae 7 oo o 7@ §1 S8 ugenn & a3, fee ot
u9] o TR, 1] ureid, AR ik Sus AT MR sedaaf s Edism A s Ra &
T U16 IR 37T & SR fa-gar a1 @ear soe! fadaen s arsarn g1 <, aRurer & w@s 2(F)
# forar s

"ol AT T

(1) BR, 99, s, 93, A1, H;

(2) T, fcefl, Gar, Gis1, Se, 1, @R, ape, TeHad!

S, A7 AT AT © [ @R e U © SR S R &7 el Seotd el ol RifsR dik |
T Hi T g9 B

i1 TH.TH. SE@I e (SIRWTS): T B 7T 7 §R 3R SR Had & !

S1. TR fiHE AFEdaE: T G IR SaR] B 81 SR $ad ol Jord! 5 9 BT eR | daferd
U g famous Ul &, IR # 39 R 37 $E &1 HEdl §, 9P I8l &3 o1 43 1 39 avE | et
ST Sft ot fad==T & fawa a1 e SR SIreraHT & ur 99 S, URY SN SE M R 9e &
TR e &, R STt e Rig w9 9 w3ii & 7T 1 981 W) @R & a1g QR e irhy &1
ST &, TR WY TR &1 3701 o= © SR 99, 93, 1% iR ey oY forar &, =g s9d T &
Fel W Seoig T &1 H At 3l s aredr g & i ot it srgyfad Y 1 s €, SuH & SaR
DI &R NI BT Sooidd & 1o 4 4 I TR e, IH) 7 a8 TR el 4S9 a8 TR g0, W3R
4 7 Y g, Wt g SR e, W S W T & wet Seolw e 1 g T o ©
fh 59 €R vTeg ¥ T ATl §, SR FfS 3y & a1 R 91ss & A1 bracket ® T ford arfes @rg v
19T b 11 & aR A SART @RI ARIT €, THRI 1 414 81 3 ST, ...(AaeT)... |

~

SHRI JABIR HUSAIN (Bihar): Sir, can we discuss about those pepole who are not present in the

House?

T1. TRV g IAEaE: 9815, 991 96 0T 91l X8 & ...(FIE)... |

sft SgwuTafa: <€), T o 98 91 © € ...(FQHM)... | T ETSY ¥ T8 © .. (FAGHH)... U W
SHd B ... (FIEH).... |

1. ARV {8 IM&dE: 9815Y, I8 91d Wl © ... (I dE).... |

o1 TH.GH. srEdaferd: ¥R, Ag ard 9l € [ 19¥ 4 39 aR H RAHw B "Hhd &, but we

are law makers, we are making law for them.

S1. IRTY g AMedE: 785, M MRS & 9 © $i) 599 § W &S 39 SIft H 7 A
&, gufere gaY suferf ik wma &) suferf, s &1 € ae o) ed €1 5w, 3@ § 50 a ot
deaR fadamr &1 e &) 59 Ad & @< 4 (1) 3R (2) 7 I /7 arel & urH I F Hepla
g &1 fasare g1 &1 R g1 arfevl g Ueh e & o o1l ft =i < fs Ay sira) iR &, <
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SN g T ¥ Gebid §14 BT [A9are g9 &1 BRI ST AMRT| I8 BRI ST ORE 4 &1 IhdT 8, Uh
<A1 98] & AT o e | T A US Wbl © [ us] H A8 I &, eI symptoms HEd €1 3R
SIFAY W @ symptoms SHRA ©, T I8 Tl el Aol & 1 STa% 3 I8 AT ol G9T a)idT & i

TRIRTSTET Sl d & 916 08 Ul FolT fdb 9 STHaR A A8 IR &1 9] | QAT I & 8T &b SR W
Etﬁf%’lﬁveterinary doctor & AT BT (AR ﬂsq'ﬁﬁ?ﬂﬁwqﬁﬁﬁ%ﬁﬁl

1 IuquTIla: 39 &9 & 915 B I=] PR

The House then adjourned for lunch at one of the clock.

The House re-assembled after lunch at one minute past two of the clock, MR. DEPUTY
CHAIRMAN in the Chair.

The prevention and Control of Infections and Contagious Diseases
in Animals Bill, 2005 - Conid.

AR STAHTRT TEEd, A IR B I a1 arel & U IHD AT TR & HR B IR A
AT TET AT 3R S T I0T & &1 S+ Aewaqul 21 & fora! eaRed] & Ruid aeayel 8189
| S & 16 veterinary @1 GldReXIT 291 ¥ e 31U 4 € 3R ST RUE &1 qiviicd 3R
Hifed ST B A Aren &1 59 Aaw i 31y a1 ¥ w2l IS o I 59 a1 B 3R
ST HAT ATl & SR R W & W 9T Ueh 3T K] g1 el YA argdl g orad
A frfy &1 wrdieur g1 S fieel w1 9isT # U6 equine influenza TS dRIRY &1 agHta
EIT| AR WRPR 7 AT A1 DI SHD! AT &l 3R °FS1 DI AR DI b BT MU Tl
S SURIA T =IS] BT SAFT-SIT STRT ST HEIG, ASETT b bR X A AR BT 954 UG
U] AT SR & - DT AT G3M| T Gar 781 o SHie § WY 31vs 91 o= S9 Hel 4 =TI
agl IR ¥R AR IR &7 & R 91S 3R 31 AR 9iS equine influenza | IR 81 7101 GiST &t
STl 4IRS STl US]-ureieh URSII &1 101 FR1(eh | 3T SR o A 61 Pl SaH UG Bl § 3R
U] WA T3 BET SIX 4§ 981 & ARSIRAT 6 Frelrl Sarge SRRaes o 43 &aT & 4 a5 9 &l
TR TET § % IF equine influenza 1 #4 T fh I WR SRIV T 31T 99914 &, ol sedic 9 faw &
Gﬁ?’ﬁﬁveterinary doctorsflﬁﬁ%, ﬁﬁﬁaﬂmsﬁﬂﬁﬁﬁgl oz iﬁﬁﬁmﬁiﬂmﬁ
AT, &9 SHGT &S YU ol 3R &I 90 ofF & a1g qiiied 39 ™ 916 &1 ®Rars &)l 34
HET {th 3T TS et of ST 1 IR DI wors Uet o TRT 3R 3 HET T & A48 & dael
Ugel SR SITUAN 3R R fewg @i | RdR 4 Ueh €1 O7E € USRS, 4l., STel W 9IS & T o
S Rt 3R a8 elaResl I8 Sefl fs I aisT SuR(o & wwifad € a1 et 599 14 f&7 orit o
14 37 15 % SHwl Gos Ruld srwth Ruid & o & 15 T Su®T Gis Huel offt 3R S6d a1
E1=1E HHH s s I8 STR[ST & A1 T A+ Huat fRerart si siasaes dlede fhar sk |ie a3
T 579 14 To7 915 SfwrRAt & wwuds fosam 7am 9 uar ger & a8 Huat Sqy | 8 UST g8 © SR
fa= T €1 7 99 W goell B W a8 duel S} &7 24 A &1 15 & 419 98 AR M sk
IS 415 R g™ Huel fear =m| 451 3ot i uar €1 € 16 AR grsi &1 @ 4= o1 «ifs @
dlede 9 dle 81 U1 3R VAT AR 1T 81 Webdll © ol U HIR Y] 9] Tefes ! g fRrfay gt g ifl,
S 7 $B 97 FF € SR T TISC SRNTEY | 41 81 B AhdT & SR 7 S/aex & 9F g o
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T &1 59 TRE 9 GG H Y&+ drel SW UY] UTed Bl §Totd 9T &1 Wbl 81 31U bl SUBT
S 91 Bl BF [GAT 3B [A%ATT B bl BRI &HT AIRUI SAIT § 59 Tl & JIETH | 3Ta™
Ig g &1 arean g o sud el us] urerss &1, arsa urerds &1 a1 {6l urets &l $IS ard g1
arell <TET € 3R a8 ST SUSTT H GHAT [GRT 2 fcb AR °IS &1 aRIT E3, AR AR DI aT g3H
3R T TP AT AT ST BroAbarerd sl ST AT SR SIH B Y St &1 ST W hST dach
3 RUIE & UsT-60 WR 319+ faaR @reh fbU €, el # shie BT arel €|

"afafe @ faar € 6 e aveR T/ie o 7 uy) fafeear wEifaeners @) @i B i
uspail § §19 arell ATRAT B TebTel UgaT B & 1T Ut ST iR SI=er SRINTeIey e §
GG BT AR, ST fpurTi & fory YR &1 WRT SRR &I Sid TANTSIert @fd &1 & forg
TRIK T WRER B ([ 6t e sl amfev sk vt ucdes Sifa gareen &3 fasiy ot a3y
=T & IR WX G 3R dgg Mal & for w@nfdd & s anfavl s gaienest & eaarkal of
] farfdscar faemera § uldiféra fasam s anfeo)”

SHG dacl 4 # AU I8 Fde o= aredn € & s s6-uia o1 8T, wild wR ux Hi s
U VT SHRET R &R ST RTHH S rwifdd €1 "o SR 9l &Rl 9 (&6 S SR
arETd ¥ Hehlid € AT e

ST, S @rs-5 iR 2 ¥ Wi Uit & STer Y &I SR U] WIiR U= STel §1 3R
foreft b1 Tes g9 WehfAd &1 TR € Al S¥e! 59 el & AR IE 3mesT far e & b ag s usy
@1 3 IE, g [iegd TR R @R A7 1 €, U= 319 S¢ d1d bl 6] e 4 9d § &
o1 et o s uep, g1 A1 i Uy € AT AR U] € SR B ¥ 41 4, uidt uRM # ag srud yssi
I T &, 1 a8 T ThR 3= Teh SR Bl 3T of SIhY Bel I, b TG 59 foT #=7
T G4 © & ST ue] @il 3o T IG@, MU Sl Gvs-5 & Jaer-3 9 wrae b g, s
3o forar & s T damrd, TR AT TRIT=HRI U9 319+ WK U= 31617 I &I rawell 1|
S¥®T 312l I8 € b U] ureres ot Sl € Ao U WY fob SwhT U Wenfia &1 R0 8, O st um
UARI AFfed QAT B Wbl &, P ofd AT AT Peldl & df TUsfd @y i Herdl §, bs U]
T W B &, 11 S & fA9IY ST AM YR AT 7R UIfSIhT Ueh arST AT Uh RITT Wby & ST AR
TG I3[ UTdh | & SR bl Tth S8 UHIT BT Al o SR ITPT TG-IA@Md, Q@I 3R ST
eI &= &1 B &Y A & | AT AE A1 uge Ui © b us]-uras &) sHd! quER wid,
A I ARAT &, AS WA SI-1 AMRT 3R SHBT ATH YR & AR IR BT AT G0 6 STH 3
3R 4 % 359 WRPR gRT gifa FRie a4 e as) i & &) wfl aseil &1 srifard g |
BT SFIRIT ST, 31 SlepT 94 ARPBR STl Harefl, T Urae &1 A%7 A8 911 © b 78 <t
St €, srerT-arerT dRAT § srer-srer e g1 € iR I8 off A 3t ard €, ogl 9% a1
W%Wequineinﬂuenzaﬂﬁﬂﬁﬂ?ﬁ, WTW%&TW%@WWW,W%&W\TW
HIS o, ITh! T3l [RIAT BT AT 3R T1d & 1 3 AT & 1S o, ITHh! [T BT oMM, < uar
Tl fob g epT a1ER 4, faqe1 4 S, A8i W el o

ft ST STUT Fiert U I e &1 WA B g3 © SR eled st are @ 26 fiee
&1 99 21 34t U Tl 3R 3ad) ardl | dier arel 21 .. (FGET).

1. TR 88 e dE: 9, 3 @t &2 od &l ....(F49EH)...
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’?IOIEH.Q"H. SI'E!?EHI%R]T: It is a very mportant Bill, especially keeping in mine the rural masses,
9 UR gl d1el W &A1 ...(IdEH)...

=1 STFUTI: S99 W FIa+ aTef 95 &1 ... (S9E)...

oft T, 09, srEeqatferan: <1 W €, 3 9t us)-ureiss € iR il St @ WS & Wr I 7 8, a8
SRG YR S Bl 59¢ R § ga1 B & ...(HAILT)...

st SumTafa: sreeqarforn <1, # $9IRT < <1 § b ol Ueh SR 4w dier aTel §

S1. TR fiHE S dE: IR, 9 Jeal 9 T B 51 TR, 9 $e 6 o7 6 b Bl a9 g,
&b DI ST TR T91 QT &l equine influenza & i @1 HHT DI 91d F A1 FAT ST o HsT 4
AT b g% g 4 Sude g 21 3 foha=1 TR & e b U €, Sl J81 Suared € a1
21 &, 3R Sud€ &, df fbw 91 4 8, tfusfie &f [Rrfa & @ o&f 9o Suae i, ®Iife SR
TR T 8, 1S bl B Uisde B &l Bls BRIGT T8l & 3R H9) thars 4 SHa! Ursac oA
H FTTET TTSH oIl €, SS9 99 O® 4R il ATt &1 d IR ot a@ ®f & adiie s9d! T8l ol
TR, T U7 o T S BT S Sranir S e €, % Srardr & & T&t, Af feamT o

SITUATT iR I+ A9 ?

R, 39 fAgus # a8 Ao ueH H 9! aredl el € 3R curasiR® efee & st 7 A+ w441
St & T | oI areen g &b g & wrey it gl o sl & R 1 & fore el ot
STl AieTer §1 St AhHd I H s 1 & v Sl faast o smard &3+ gsd &1 vt feerfa
4, LR 3R TR 98- Uretes & I 32 @¥is & o+ &1 srfrariar sreagiRe ol €1 81, 59
GUS & 6(4) ¥ AT 91 T AIRT AT &b I MPHR 3R S WBR TP Sl Fg[ed
YT HATT| T bl BT BRI Soi AT SRl & fb T WER U[-UTeld bl Tel o7l
AHAT &1 AXPBIR DI TR | G9-UIAAD] BT ¥[edh ¢l SUeE Hary o aIey awiifd a8 i
R-9R TE1 &Il & 3R 519 Sl BIs Y ekt €, 1 39 forv Fe[es el ot srawen gt aikul
TR Sl SUGE] el 811 X Hafad SIeRT & forv §s ®f cawen st anfe vl oig Rt & a”
H ugel 9 gdl gel o0 b 19T ther XE €, d1 debral 98 Sl &1 @awey e AR v 3R PR
b ) IR TS B 7, 1 S= afSd fobar s @Rl

¥ 3 foraar gan € & fafea oxm 16 sroex R el 4, s Ao # to saex e, /R
SITTaR] 1 faf=ad &xam, St 918 § SUH AT BRI, Sbl ST, A& §d VAT oIl & fd Bal
3 W WRGSISA ¥ dod) AN fomar-ugl &1 S €, @nasiRe iy # vy w9a 1€t 81 97 siacs
B HEAT Blos § SR B, SUBT o@d 5T ofTdl et & &b 3wt =it &1 ariedt, a=ife s foro
SIACH ®1 SAGT W&AT AT TR ST 1 AR SRl & forv ff siqex Suerer 781 €, a1 g
&Y AT BT HH

GUS 14 31X 15 4 dBYRE 3R H=IH HUl & 9R 4 fdd<=T g, I8 9gd 3] 91 21 599 BIB!
Bh TS U] S99 U oFE R for@r € fb smarma R deure MIRET @, sHeT
Tl HAE © 1o SHPBI GRUAN &1 Wbl &1 STABIDH R T Y93I b ATaRFE W= T g YiRe arel
d9 ST 3R 379 aYell B 3iR Fedl & ST S1u=T ATaX dids 1 <2 &1 3o ft 9 Sft-wift &t
ST &, F 84 59 forv ft AR & a6 % 9 = g a1l SR & |l &F et
AT ST AHT &1 ©S-23 Wi IS[SH B 3Tl I S T U Iero farfhedr & uraens €199
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ureles & forT 1 3] 31l Y@ &) 41d 7 AaeIR® ¢ 3R 39d forv udleryy fafer o aa a7
Tt &1 ST ST S ISRl T ol STaes el B &, dfeth TRUR® TRAT SN TR aR D]
H ARIT T[31 BT SISt MaTH B & | SR Plg I A & 10 AR SATRAT BT gorroT W Sa”i
& Sidex B &, A1 I8 Fifcl 81 w=ars I8 & b o1l a1u= '” & e € 3R Sl R IR €, 89 94
SIFTART T Sollol ®Rd &1 59 IR § 59 ddsT & a1giq § SdX Ghid 81 9 &, of a8
QIAAT TA drell Tel ol SH U= Py H=rery o W iew st = o3 [Qude o= aat o= srue 213
ufeds & U1 6T~ IR 1 foran 2, a8 wflie &1 F SHS! 993 & 3141 H HIc T2 ST T,
TR 3T IE ATS 39 6 TIREens & 6@ aers 9l Ak v, smasad gt werd sl arfav sk
U] HERAT & SR U= WATYT &1 A1fTI 78 | 1 594 311 101 8, s ws-25 984 & agaayn g,
HHIAP T3] BT Weo g, B b1 S WHHAS I3 &, STHI ¥ o, F< Ied I BT 594
oragTe fhar TR ©1 SMaHT B B IRd Y & U SIS g I fomdx o usar & 6 | g
TS €, St STFaR <1 T€ TE] g Habell & 1o 3l B edd Y AT IE <A1 T BN S,
A% <1 T BRI YS[UTAD AT g3 bl ¥t &iie faetyd 9 ot siacx € aa & iy ag g & b
STt 3 |t 40-50 FATRAT & T ford €, S we dRat @ sargrar vt farRar €, 9 sw-usE
o 9 St &1 9IRdt ©1 S99 93] & SRR ¥ S &Rl &, SUHT SRR HHAGR & 9 ol afs ddg!
SHAST & belel B o ST, a1 ag Rl S1ab &1 Sl &1 Sirelar dHRT &1 37erT ¥ Jdldg
ST AR 5 A STTetar dTRAT 31l | Yelag g1 AT <l 99 Sidex & ure a8 f[ddbed g el
ga b ST aaT HRAT €1 31l &9 sidey i) R &1 & a8 fvas! e o & 3R fbws! 4o
TEI ST €1 A% W 6T YR B 1 39T Ta-W16 WIel Ugel Sl & 73T &1 ded 9 b 9 w1,
AAfepT 3ot Ut giafes a1 v € 3iR 3= selrst |l 3 v &1 SHiert sHe dord 59 ! &l Hi o
&A1 AR, Fred Srrelar €RAT B HES ] B ST &1l A8y, § aEs g & HaH 4 &
3T | Ig FdeT &A1 A & U SIAdR, Th UUeid AU TSNS & MR 9¥ g} 39

SHETATI BT &1 SHDI STAPT BT MR U9 &1 PR SHB| HEol 43 Bl XHAS I & IS, dl

BT EOIT 9§ HET &1 DR YT 3R PYPI bl SCHSATSI b A1 -T2l ISUTeADh W ST Bl
Soft | 3 SITd | g¥ferT WRT Sy F AE ST § b WeR & g™, e & A9y | AR g, ql
TSTEId ¥ SATRT RN BIS 8] & SUBT S AR §U I3 AT RIwe! Je e &1, S T3] BT AT
firemT anfe, Ut srer smuds fam ot wers wfafy 3 f @ € ok 7 off 319 9§ U U1 # 7E
Frdes wdamm, R Swd &1 39T A1 9f$ewa g1 srom) L. S ad)... 9 ug & forv §6
4 A foram ga &, afs S vy &1 vt fR g1 w18, a1 Pifvad 9k & sl snereen et &
usfl, @i 3w fory wis aiix famen & 72 gaar 81 swfery sny Sud Jpas & IR | v T §u
W AT STIRY & a1R # Wi, 11 © R BAcT 7 woite o 81 SuaaRy w8iga,  3mad Arees
| #AY Sft BT e gamT aredn € [ wt sufrn & ey -7 - fonedt smeet & warfica siik wwem 4
&, T STo] ST 3R YR &1 W< @ & b Ul & 91 4 T Uep U4 ug) &, ol
agarad WEAT A 991 Wrfl & fa=avor o €T &1 g srue! AR & R srot T e i)
3THETA SR &1 715 © 3R GORT & Street Dogs. S &1 9aRT @ SR | €H9R I9[3 &
JRTRY BT & [T WRBR Bl ST 3T 3ET IS, Aldhed TP Bl &1 I ST TS, T 1fh STHT
BIs AT -TE] &1 3R #iferd TEl 811 & BRI d SoiroT 4 afad X8 v, Sl & dfid 3§ v, Sk
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JRIEY w3 9 dfad v e, a1 d ware § SR therr |91 SR Sus 9=l | Wt I I a¢ Havd 2
st AT smud fdes & fob v e & forv s suet WReRY AT et IS & asd ol
AT | ....(H9T 1 Ee))...

TS 95 o AEdy TS §1 E USRI &7 SMATT B & XA YR & forT s aut a9t &
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5T Tel 31 W |
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21 39 aord &4 disl &l Hid®r sk FlfSrr & Arere | IR 4o usdr 8, Sdfd g9 & by
SO a8 SR &rw &, 59 R & 519 | §96! dT oirar & TR ft 893! 599 ®is BrIaT T8l
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SHRI JESUDASU SEELAM (ANDHRA PRADESH ): Mr. Deputy Chairman, Sir, | stand to support
the Prevention and Control of infectious and Contagious Diseases in Animals Bill, 2005. | would like to
congratulate and compliment the hon. Minister for bringing forward this Bill. As pointed out by my
senior colleague, it is important that this Bill is considered and passed unanimously. AsS you are
aware, this Bill has not been brought just now, but it was brought when the Government took over in
2005. Then, it was referred to the Standing Committee and the Standing Committee went into
various clauses and they made certain suggestions. Those suggestions were again examined by the
Ministry and most of the suggestions were incorporated and acted upon, but some of the
suggestions, which were basically administrative in nature, were taken care by administrative
actions, and accordingly, the Bill has been now placed before the House. | would like to draw the
attention of the Members of the House that basically, the Bill is brought to prevent, contain, control
and stop the spread of certain contagious and infectious disease among animals. Secondly, the

outbreak or spread of such diseases from one State to another, and, thirdly, to meet the international
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obligations. Under article 253 of Constitution of India, the Parliament is empowered to make certain
laws which enable us to conform to the international Agreements and, also, to make treaties with

other countries.

Sir, both, Dr. Narayan Singh Manaklao and |, had the opportunity to work in the Animal Welfare
Board for quite some time. | would like to submit that the animals are part of the human culture. God
created this universe, and, alongwith human beings, He also created animals. Animals have every
right to be treated properly; they have every right to be taken care of. | think, they are intertwined in
our social, economic and religious lives. They are treated with veneration; they are treated with great
respect. Sir, you know that we have symbols of animals as our national symbols. We treat them with
great respect. They are also linked to our lives because India is basically an agrarian country where
most of the rural folk depend on them in their agricultural operations, which include the draught
animals. Of course, the role of the draught animals is decreasing as we are progressing

technologically.

But, still we depend largely on it for our food, meat, wheat products and its by-products. We
consume a lot of meat, and, not only, we consume it here in our country, but we also export animals
and animal products. Fortunately, Sir, we are number one in the entire world in the cattle and buffalo
population, and, we are number two in sheep and goat population. YWe have one-sixth of the world's

cattle population and nearly half of the world's buffalo population.

We feel proud in abundant flora and fauna and the animal population is also really making us
proud. We export animals to Europe, Arab countries, Bangladesh, Pakistan and also to our
neighbours also. Last year, we eamned around Rs. 3,000 crores by exporting meat. We are also
number two in poultry exports. We know that the Govermment of India is promoting egg-
consumption by asking people to take one egg everyday. Sir, because these animals are intertwined
in our lives, itis our duty to take care of their health.

Of course, the Government of India, starting from the Second Five Year Plan, has been
implementing various programmes to control the diseases amongst the animals. Moreover, it is also
assisting various State Governments in implementing plans and programmes. Where the
Government of India is not doing it directly, they do it through the State Governments. Vanous State
Governments take up different programmes at the District level. VWe have field -level officers and there
are committed veterinary doctors who help people in the villages to diagnose as to what is wrong
with their pet, draught animal or whatever itis. There are some people who love animals much more
than they love their siblings. | think, this is a great affinity between the animals and the human beings,
especially in India. Sir, in this background, this Bill indirectly provides for right of an animal to be
taken to clinic. Suppose anybody notices that a particular animal is suffering, he is bound to take that

animal to a clinic. These are certain provisions in the Bill.

I would like to say that more than social and cultural links, this Bill is basically brought to help us
to facilitate our international treaty and also to bring a uniform law throughout the country in respect
of controlling and preventing such communicable and contagious diseases. VWhen you say that

we are exporting on a huge scale, | must also tell you, we also have to abide by certain international
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obligations. International Amimal Health Organisation, which used to be called OIE, is an organisation
which basically determines the guidelines for status of health of a particular animal for export. India is
also a member of this Organisation. We keep on getting certificates. Sir, we have certain specific
areas. For instance, the Murrah buffalo of Haryana 1s famous worldwide. We have the bull of Ongole.
Ongole bulls are worldwide famous. They are from Andhra Pradesh. YWe have great culture of specific
breed which is of world standards. | think, once we have to export such animals, we need to get
clearance from this Organisation which specifies certain guidelines which are determined as a part of
international animal health code. So, in this connection, this Bill is brought under article 253 which

empowers this House to enact such alaw.

Sir, this legislation will provide for monitoring, effective control and containment of infectious and
contagious diseases which normally inflict the animals. As | said before, certain areas should be
declared as controlled areas. Controlled areas means such areas take all the sick animals and then
provide for declaration of that area as a controlled area. This also provides for elimination and
probably control of spread of such disease. VWe have disease like Anthrax which is a deadly disease.
Nowadays, Bird Flu is also noticed everywhere. Foot and mouth is also a very common disease. This
Bill also lists out all these diseases. | do not want to repeat these diseases which are not only
infectious but also contagious and harmiul for the human beings, harmful from the social harmony
point of view. Rabies and Anthrax are fast increasing. As you are aware, as far as disease control
among human beings is concemed, we are able to enhance our technological advancement and
then are able to find cure for all the aiments. Similarly, we should be able to treat the menace of
certain contagious diseases which could be harmful for human beings. That is why this Bill will
provide for regulatory mechanism. Among other things, Sir, if you notice, this Bill has seven chapters
and 45 clauses dealing with various provisions for control of these scheduled disease which are listed
animal-wise and bird-wise. Certain category of animals have these diseases like foot and mouth
disease, a common disease which we used to have for a long time. YWe have been able to now
contain it. Similarly, in that, there are sub-virus, virus O, virus A, virus C, virus Asia one and virus
which was not stereotype. Like that, animals get infected because of probably immunity also. So, it
is important that we notice them and treat these diseases at a right time and then administer these
drugs. So, is the case with vaccination. How to use this vaccination. Then the certification also. Sir,
we have seen in recent years that because of the absence of such a uniform law throughout the
States, different people are adopting different procedures, leading to complications and some
misuse of certain procedures leading to litigation. WWe have also seen a lot of write-ups in the paper
regarding some of the NGOs because we must appreciate that in this country, a lot of NGOs are
working hard. They are taking care of the sick animals. They are treating them and they also need to
knowv that this particular section exists. It should be controlled, properly regulated and guided so that
animals are protected, taken care of and contagious and infectious diseases are prevented from
spreading from one State to the other. | think these provisions are well laid. | only hope that this Bill is
passed unanimously and the machinery is put in place as quickly as possible because it is already
delayed. For the last 3 years, the Standing Committee is seized of this matter and it took some time

to clear it. | suppose the Standing Committee made certain observations. | wish the hon. Minister
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would keep those points in mind while implementing because the Standing Committee felt that there
IS a need to have a separate designated officer instead of leaving it to the village officer because
village officers do have a lot of other work and designating them as specified officers may be a
problem. | think we should take it up seriously that there should be a separate cell to administer the
provisions of this Bill which will become an Act after its passage. With these words, | once again
compliment and congratulate the hon. Minister for bringing such a piece of wonderiul legislation
which is going to take care of the problems associated with our animals who are part of our social,

economic and cultural life. Thank you very much.

SHRI MOINUL HASSAN (West Bengal): Thank vou, Sir. | rise to support this Bill. It is an
undeniable fact that livestock is an asset of our country like other assets. So, we must take care of
this asset, and | firmly believe that it is our national duty to protect this asset. Animals are a part of
our civilization. It is a fact that civilization is built by man. But in our country, there is a good scope
and a good place for different type of animals who are very much lovable to us. In this perspective, |
would like to welcome this comprehensive Bill which is thought out. Apart from this, it is also a fact
that our country is agriculture-based, and till date, agricultural production and agricultural activities
depend upon animals. So, it is our bounden duty to take care of livestock of different types of

animals.

Sir, my second point is this. | have found that there are a lot of chapters in the Bill; seven or eight
chapters. There are many schemes run by the Centre conceming the animal disease. They give
assistance to the States for preventing this disease, which is infectious. There is a national project. |
am referring to the NPRE. Another project is FMD-CP, Foot Mouth Diseases Control Programme. |
have seen that there are some districts included in this national scheme; 54 districts. My suggestion
or my proposal is that the number of these districts should be enhanced. Sir, many times, it has
come to our notice — | have seen this in the newspapers also — that the animals are affected by this
type of diseases, Foot Mouth Disease etc. So, there is an ample scope for enhancing the number of
districts. All these are the Central Programmes. But all the Central Programmes are implemented by
the States. So, there is a scope for supervision. If there is no supervision, all the schemes will
become void. So, | would request the hon. Minister to find out a specific mechanism for supervising
the schemes properly. | have noticed that some guidelines are there. But that is not enough.

Proper and timely funding of the project is another part. The Government should respond timely
by allocating funds to the States for all these programmes which ornginate from the Government of

India.

Sir, my fourth point is this. | am very much worried about it, and | want to specifically mention
here that West Bengal is a Bird Flu-hit State. Six or seven months back or, say, nearly one year
back, several districts were hit by the Bird Flu. Till today, only one or two districts are affected by
this, and one of them — perhaps the Minister knows this — is Malda. Malda is badly affected by it; we
are very much worried about it. Sir, my submission is like this. The poultry owners are not affected,
but domestically, every house owner, every common dweller is affected by the Bird Flu. Sir, my
submission is, there is a scope for compensation. The modalities for paying compensation

have to be properly found out. The modalities should be introduced by the Central Government in
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consultation with the State Governments. My demand is that the entire expenditure should be bome
by the Excheguer of the Government of India. There is an important word so far as Bird Flu is
concerned. It is, called 'culling'. It is a very dangerous thing. It is very difficult to cull or segregate the
affected animals because these birds may belong to a widow or a self-employed woman. And if there
are only three or four hirds, then, it is very difficult to cull. So, we must find a way out. Many times, it
is inhuman also at many places. So, we must find out a proper mechanism for culling these affected
birds. We must seek the help of self-help groups in villages. Basically, it is the tradition of India that

birds and goats are very much affectionate towards the common people.

Another point is that when the officers go to cull the animals, they must take tablet like Tamiflu. It
is a very costly tablet and it must be adequately supplied by the Government of India. | demand that
there should not be any improper supply, so far as proper medicines are concermned because those
who cull or segregate the animals are going to be in danger today or tomorrow. So, it is our duty to

equip them properly to face this problem.

Another point regarding this bird flu, which was mentioned by the first speaker also, is how you
detect the bird flu. There is only one laboratory in Bhopal. Why don't vou have three or four
laboratories in different metro cities of the country? If more laboratories are established in different
cities, it will be helpful. Then, who will give the certificate that there is bird flu or other discases?
There should be a designated officer in the municipality or in the local panchayat area. It is not clearly

stated in the Bill. It was one of the suggestions of the Standing Committee when it was discussed.

Another point is that one of the diseases mentioned in the Bill is anthrax. West Bengal is also an
anthrax-affected State. | belong to Murshidabad district. Three or four times | came to know that the
cows in the district were affected by the anthrax disease. People use the meat of these cows and feel
unwell, It is a very serious situation. | have a news report that three or four people died after taking

anthrax - affected cow meat.

I would like to say again one thing, so far as the Bill is concemned. How do we work when there is
infection and there is no immunity? The immune mechanism should be strong. It is stated in the Bill
that it will be properly monitored. It will protect life if we properly look into it. | would like to get a

response from the hon. Minister on this point.

| would like to just guickly mention two or three points, which are related to animals or livestock.
One relates to feed and fodder development. It is a programme of the Animal Husbandry
Department. The issue of feed and fodder has a significant bearing on the productivity of livestock in
our country. But it is ignored. Due to increased pressure on land, there is difficulty in fodder
development. There is a gap between demand and supply of feed and fodder. So, there is a need to

establish a fodder bank. This is a proposal to the hon. Minister.

Another point is regarding the biotechnological project which is quite necessary at the present
time. There is a proposal to enhance the facility of biotechnology research. Another point is regarding
egg production. India is one of the three largest egg producing countries. There should be proper

assistance to the State poultry farms and duck farms. There should be universal vaccination of
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animals. When | talk of the programmes, there should be an awareness programme on behalf of the
Ministry throughout the country. The awareness programme should be undertaken through the

electronic and print media.

One of the major reasons for bringing forward this Bill is to facilitate import and export of animals
and animal products. One of my questions is: How do we stop illegal export of cattle from our
country to Bangladesh, to our neighbouring country, rnight from the borders of West Bengal and
Tripura? Cattle are going across the border indiscriminately. It has a law and order impact also. So
we should legalise the system. Why don't you legalise the system? lllegal export is going on from
Tripura and VWest Bengal to the Bangladeshi areas. My pointis, this provision or this Bill or this Actis
enough. But it i1s our duty to implement it properly. With these words, | conclude.

sft SumuTafa: ui. 6 T TAEal
it S 99 (STR 9R90) : W), STd! maiden speech T
=ft Sygumfa: Maiden Hﬁ%\’, d Ugcl 8199 & FHx 9| AU term # maiden speech |

W1 X T 19 (SR 9930 : SUGHIART A6, 7 379 A | A1-1 5241 Sfl &l ar=rarg
AT ATET &, 166 d T 9gd Hewd Ul [ 59 96T 4 olU & AEYYl 59 ¢ 9 & TP TIET
@1 $9 Q91 BI 48 g9 population ¥ g Toalb! Rl &, 980 g8 THH W= @l g8+ ) ik
& B, STUAT Sa-TaTas & | Slfth, 5HG 9/ &1 4 e weg | #4015t & 7 oY o =g
f& o= wgayef @9, Animal Husbandry, 8F & a6 #l, $9 W= sanctioned plan outlay ¥ ST
allotment %\, g8 MRaR &4 &1 X8T &1 9dl gaau ™ AT=T # Animal Hu sbandry I BRI total outlay I
48% @I, SIT 1041 daau i I § geH .28% & T AR 1 daaiiy AT & gt a9 7 i
2007-08 7 1t TE .286% BT &1 a1 T o= I o197 BT BRIS Al Bl 991§ IR A w8, A7
total GDP T TTHT 6% revenue Gl &I, SHh 17 ey ARG BN UGl gdid die el T
ETAlfs I8 XT41 BT a9 &, | S § 8l U |h & 3iGR 3T 958 &% 9l ©, 99 Iod ] 0
R & & b @ ®el 3R fhaeT &, ifthT Irl & WY 755 SmueT 81 weT uSft 3R S99 st
SATET 48 TR 3R DI TE1 AT, 980 ¥ Al 81 §HE &, F11dh 39 o7 back ground & &, ST
ST B e €, T | e A8t T B b €, T 3 d8eR S © | 89 @l 9 © b Ta &
forsr e & = & v W W it € A1 & gy, <t SR oY & 98 R uRaR & =en e &, st
g1 I UgT oidl &1 #9 as a teacher I8 3T §, UH students &l ST &, T AT-917 & U bad
TP TR, Th G 2ff, Bd 961 ) ST 92a1 B TG 3R 39T 4 980 3161 981 R 3R Rl
#8170 991 & 319 Al & Sfla+ & v ST sa-1 9eayyf A9 €, S¥d foTT allocation SATET EHT
AT, A 4 ST [EATREI B

9 fga® & A= sien = § 78 911 ag T qaife § W 59 BT & A< o7 3R 44
recommendation @1 & 3R STH U recommendation ST SH9T BAET T I &, Mahboob Zahedi
Ared 9, 379 21 8, ufvaHt drer § AR ol 9T & d%R &, 981 & Animal Husbandry Minister
TE 3R S9! AgTIR Pl I8 507 off, T IR &9 N I8 recommend B 9 b SI9 ICAR %,
St ded ) Exil SoTH Th Central Veterinary Research Institute I ﬁl’%‘&’l S EIRE S ﬁ\‘ﬁl’(ﬁﬂ, ar

212



3.00 P.Mm.
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Sft, s e 9 a8 Ry et oSt 99 R T | AT 9T SR & fore i &9 fheft
U HI=IAT 9T B3 & forw 1T Sirdal| seFr faemer o R a2, A9 R &1 R
FLRTY AT UR €, 3 ARITTH HERATT BT Bl & - 9 AT1Gd Sff T | MU ITHR A BT §
b 39~ 59 919 &I Sad fhar, T BACT T & iR 59 98 7 e &l Wt S+ anfae fop 3
et oS wel 9 87 a8 e - foran € o fmRal dfvas gig & orw ang €1 s ghar |
T TR & 17 st AR @rawerial &l B S WU o1 ared &, 59 U &4 9T A v #:7
3 & FdeT € & amoe arft oft i1 emT-25 § wESt oy &1 wraen fbar €, g9 99 € o ore M
S W I aTd § 111, SA9HT RO EAT SR # A1g T (el aren g, a8l R & 9341 off 41 43
&, Forg wiaemr & ard s sieRi T gr=1dar &) 91d &= I8 &, SS9 9 & 3mg 9 9 8 b s
AU ST DY T BRI AR e T Bt | P BIS o ORI & T {9 ) a8 Jr=rem &1 8 i
U] AT R AREE ST arfetl STl SO SIaTeiTe! @i 41 31 I €, 98 JMaree! safe 8 b
391 WX # G 9 B AT TR U b= ST el &1 431 39 | I8 410 & & 39 W BT a1
AT i1 A1 & fory smarane ad €, I ik wRa & forv sfoa 78t 81 wra e @i w1 v e
3R BRE Sl 31T | 3287 SHB| Dis 8] Al &l H 39 A FdgT B T g &b 319 o7 911 bl &=
A TIDY GO T AT I YIqT B, Tl & TH AN 319 S g1 R 9 argd St &
ST reerat A gU ATl T TRy fadl & forv a=are aar € Si) 9816, smd! i g=ars qar g
& 3mu= T2 qres &1 s R

SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Mr. Vice-Chairman, Sir, the Standing
Advisory Committee on Agriculture of which Prof. Ram Gopal Yadav was Charman and | had the
privilege of being a Member examined the first draft of this Bill three years back. At that time, the
draft of the Bill was prepared as a knee-jerk reaction to the incidence of bird's flu in Maharashtra.
Shri Sharad Pawarji had hurriedly gone and visited those places and successfully brought the
epidemic under control. Health Minister had also gone there and helped in bringing the contagion
under control. | am afraid, the draft of the Bill is still influenced by the kind of thing that had happened
in Maharashtra at that time. ¥We have had the recurrence of epidemics like that in Bengal, Assam and
in other parts of the country also. But, the character of the problem has quite changed and | think,
the last three years, from 2005 to 2008, have not been used by the Government before bringing this
Bill to the Parliament. Number one, we are now facing a situation post terror attacks in Mumbai,
26/11, and it is recognised that the next time, the terrorists attack this country, it will not be by any of
the methods they have used in the past and they are talking of a biological warfare and use of
techniques that might affect the human food, as also the animal food. | am afraid, in 2008, the Bill is
essentially a 2005 Bill and not a 2008 Bill. There is no provision regarding the carriage of viruses in
vials, etc., and deliberate attempts to spread infection and contagion. It is a serious deficiency in the
Bill. Sir, talking of contagious and infectious diseases, we have to think of three things. Number one,
you can have infection and contagion from an animal to another animal of the same species.
Secondly, you can have contagion from animal to other types of animals. Then, there can be
contagion from animals to human beings. And, number four, and probably, the most important is the
transmission of contagion and infection into food products that are produced from these animals that

we are discussing about. Since the food products are involved, the question that we have to raise is
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whether the mechanism that has been invented and that has been devised in the Bill is sufficient to
control the infections and contagious epidemic. There are few provisions in the whole Bill about really
the prevention of the contagious diseases. There are about 14 clauses in it. | think, as in the case of
terrorist attacks, we do not think so much of proactive measures that can be taken. Ve are thinking

more of remedial actions or knee-jerk reactions to epidemic or incidents that have already happened.

The first question that | would like to raise is very closely associated because contagion comes
from animals to food products. When we discussed here the food safety Bill, the question that was
raised was whether the Food Processing Ministry was the best Ministry for administering that Bill. |
had taken the position that the Health Ministry would be the most appropriate Ministry to handle that.
The first question that | would like to raise here is whether the question of contagious and infectious
diseases should be handled by the Ministry of Agnculture, or whether the Ministry of Health would not
be a more appropriate agency. If there had been, as Prof. Bam Gopal Yadavji pointed out, an Indian
Council of Veterinary Besearch and if we had adequate infrastructure in the whole of the country
under the Ministry of Agriculture, then there would have been possibly some justification for keeping
it under the Ministry of Agriculture. As it is, | think, we need to reconsider : should this Bill not be

executed and implemented by the Ministry of Health rather than the Ministry of Agriculture?

Then, the third point that | would like to make is that the impression given by the reading of the
Bill is that we presume in case of animals that all contagious and infectious diseases are necessarily
fatal and, therefore, what we try to dois culling out. Now, the word that is used here in Clause 25 of
the Bill is 'euthanasia'. | think it is a very wrong word to use. In the Oxford Dictionary, the word
'euthanasia’ means killing of a man who is suffering from an incurable disease. But the practical use
and many legislations on the subject have given it a different connotation. It means that you have
obtained the consent that the culling is being done or termination is being done on the suggestions
and the request from the person concemed. In this case, Sir, in most cases, we shall be culling the
animals — not on the request of the animal because dumb animals cannot express themselves
because we want to stop the spread of the infection. So, for "culling” of an animal in order to stop the
spreading of infection, is not proper and you will have to devise another word. Euthanasia is certainly
not the right word, and, | think, in clause 25, the word 'euthanasia’ ought to be replaced, as one of
my colleague also suggested, by a simple word "culling’. You don't need to use a word that is not

commonly understood, and, even if it is understood, it is not understood in the proper sense.

Sir, the next point, which | would like to make is about the infrastructural development. Since the
occurrence of bird flu in Maharashtra, we had three years to create laboratories, to make hospitals
etc. Nothing has been done, and, even today, as Dr. Manaklao was pointing out, at a place like
Jaipur, the blood samples have to be flown to Bhopal and it takes months together before you know
whether the animal is actually infected. So, this time should have really been used for creating
infrastructure. Sir, with regard to the important part of the infrastructure — as Mr. Ram Gopal Yadaviji
pointed out, for years, the Standing Committee on Agriculture has been suggesting its importance —

is creating the Indian Council of Yeterinary Research, which has not happened.
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THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE ): Mr. Praful Patel, | can listen to your

conversation from the Chair. Please. ...(fnz‘errupz‘f'ons)... Please continue, Mr. Joshi.

SHRI SHARAD ANANTRAO JOSHI: This very moming, there was a question and it was pointed
out once again that establishment of a separate Indian Council of Veterinary Research is a very
important thing. Today, again, the Standing Committee on Agriculture has emphasised the fact that
it is necessary to create this ICVR. WWe were told in the Standing Committee, it may or may not be
factually correct, that the important thing is that the ICAR is very jealous of its own sovereignty,
jealous of its domain and has been opposing the creation of ICYR. If so, | would humbly submit to the
hon. Minister of Agriculture that before starting the implementation of this, we should create the ICVR
and the necessary infrastructure that goes with the successiul and efficient implementation of this

particular Bill.

Sir, the import of animal products and animal food is the last item, which | would deal with. | had
to deal with that as the Chairman of the Task Force on Agriculture. Ve had a very serious problem. In
the United States, people prefer eating for their food the chicken breast and they do not like eating

chicken legs while, in India, chicken legs are extremely popular.

We faced a serious problem because the United States was trying to literally flood India with the
chicken legs that they do not use, in any case. WWe made an enquiry about it as to how is it that
Australia and New Zealand have faced this problem. And the answer that we received from New
Zealand authorities was that since their chicken varieties were not imported from the United States,
they did not face this problem of getting any contagion from the import of chicken breast from the
United States.

Unfortunately, Sir, in India, most of the poultry industry, as it has been developed, has been
developed on the basis of imported varieties, and, therefore, India is particularly susceptible to being

affected by all imported food items. Sir, the next point is about the food products.
THE VICE-CHAIRMAN (SHRI PRASANTA CHATTER.JEE): Please conclude.

SHRI SHARAD ANANTRAO JOSHI: One minute, Sir. Since the responsibility of executing the
Food Safety and Standards Bill has been given to the Ministry of Food Processing Industries, | would
recommend to the Minister of Agriculture to take it up with the Cabinet and make the Ministry of

Health the responsible Ministry for the implementation of this Bill. Thank you.

SHRI SANJAY RAUT (Maharashtra): Sir, | rise to speak on the Prevention and Control of

Infectious and Contagious Diseases in Animals Bill, 2005.

At the outset, | would like to thank the hon. Agriculture Minister for taking care of the animals
who suffer from any scheduled diseases and for the measures provided in the Bill to eradicate them

with a complete check to its spread from one State to another State.

Sir, | am happy that the Bill covers many of the important aspects with respect to animal health

and welfare, infectious and contagious diseases and protection of public health. However, | would

219



like to suggest some points which may be considered for incorporation in the Bill.

One, the Bill should provide a scope for animal registration/flock registration and necessary

funding for the same.

There should be scope for national animal health information system for creating a national level
animal health database.

There should be separate central veterinary institute like Indian Council for Veterinary Besearch in
line with the councils such as the ICAR, the ICMR, etc., for better funding and research,
development and education activities.

There should be a provision for national level animal health commission or zooOnoses CoOmMmMISSion
which can take the overall responsibility of regulating and monitoring infectious and contagious
zoonotic animal diseases, and in emergency situation, it can take care of the threats from biological
weapons/bio-terrorism.

Sir, there should be scope for establishing good research and diagnostic laboratories, vaccine
research institutes, and veterinary drug research centres for some of the most important chronic
infectious and contagious animal diseases, such as brucellosis, tuberculosis, para-tuberculosis,
etc.. They are required because the farmer cannot bear the treatment cost of the diseases, and also
he loses the productivity of the animal. Therefore, funding from the Government is required to take
care of such diseases in animals.

There is a need to create different zones and compartments for the prevention and spread of
animal disecases and also for creation and declaration of discase-free zones, disease-controlled
areas, disease-infected areas and eradicated areas.

There is a need for national networking of laboratories and multi-sectoral coordination and
cooperation, especially veterinary medical linkages.

As the Bill replaces the Glanders and Farcy Act, 1899, the Dourine Act, 1910 and any law of any
State inconsistent with the provisions of the Bill, there should be a provision for compensation to the
owner of the animals/birds where the animals are euthanized/birds are destroyed in the interest of
public health.

The Bill does not speak much about regulatory measures for disposal of biological/hazardous
waste. Therefore, there is a need for its safe disposal generated from animal enterprise, research and
other activities.

Sir, the Bill, when passed, is going to help to control animal diseases of public health significance
on a national basis and promote import and export of animals and animal products by meeting India's
international obligations.

I am sure that these suggestions, if incorporated in the Bill, may make it more comprehensive
and bring about scientific and systematic changes in the overall management of animal healthcare

system as a whole.

Thank you, Sir.
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SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, | stand here to support the Bill. | would like to
congratulate the hon. Agriculture Minister on bringing the Bill. After a long journey of three years,
today, the Bill is introduced in the Rajya Sabha. Sir, the Bill is introduced at the time when Assam is
suffering from bird flu. It is a big problem in Assam. The bird flu affected almost every bird of Assam.

Sir, our village economy is totally based on agriculture and poultry farming. Floods have already
created a havoc in Assam. Due to heavy floods, lakhs of people have become homeless in Assam,
lakhs of hectares of cultivable land have totally been destroyed and thousands of animals have been
killed. It has very badly affected the economy of Assam. As a result, poor people are losing
everything in Assam. They have no rice to eat, they have no water to drink, they have no clothes to
wear and they have no homes to stay. This is the condition of the poor people of Assam due to heavy
floods. Now, after floods, birds' flu has created a havoc in Assam. As already stated by me that the
economy of our people, particularly at the village level, is totally based on the domestic poultry
farming only. Due to the bird flu, already the State Veterinary Department in Assam has started a
culling operation as a result of which more than 4 lakh birds have been culled in Assam which
affected the economy of Assam very badly. At this crucial juncture, we need assistance, special
package, special help from the Union Agriculture Ministry. Sir, as | mentioned earlier, | would like to
request that the Central Government should come forward to help Assam at this crucial juncture by
providing a special package, including the setting up of a Bhopal like diagnostic laboratory in Assam
because Assam is the hub of the north -eastern region. The north-eastern region consists of 8 States,
namely Assam, Mizoram, Meghalaya, Nagaland, Tripura, Sikkim, Manipur, Arunachal Pradesh and
there is no research laboratory in the north -eastern region. Guwahati being the hub of the north-
eastern region, | hope, the hon. Minister will consider this idea and at this crucial juncture and at this
particular time, definitely our dynamic Agriculture Minister is going to open a research laboratory in
the north-eastern region. And Guwahati being the hub of the north-eastern region, definitely, the

Agriculture Minister is going to set up this laboratory in Guwahati.

Sir, it is known to us that communicable diseases like TB and bird flu spread from animals to
human beings. The Govemnment should conduct a veteninary research. By supporting this Bill, |
would like to request the hon. Minister to kindly set up a separate Indian Council of Veterinary
Research by separating it from the Indian Council of Agriculture. | hope, looking at this region, this
Government, particularly the Agriculture Minister, is going to take very serious steps towards Assam
and he will come forward to help the Government of Assam and the people of Assam. At this crucial
juncture, they have already culled more than 5 lakhs birds in Assam, but due to the shortage of
machinery, due to the shortage of expert people, the process is going at a very slow pace. So, |
would like to request the Government to send more teams to Assam, more experts to Assam with
sufficient funds, with sufficient medicines, with sufficient budget, and | hope, the Minister will

consider it. With these words, | support this Bill.

oft Tohifa wre (RER): Swaweaer wgiqy, anft ov R ggdl srgar 4, Sofifas o 3ik
agd IR GIR A ¥ 1T 6 AR arRw o1 T €1 S9d 918 9R ua el & 1 ureld | i, 99
ART I I7€ AR BT IS &1 -7 Ueh JGAR 1 AT U TR S H] bT, 98 TR JATSHT I, I
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TR T91S: ol 9637 &1 el 9t Hl BIred 21 3T BeT 2 9 Ig | al 93] Y dbred 2l

W3, 39 U= g it ofll ST 1 Adeq ©, Ae! b 39 ois FRY T §1 59 @ aret St
ol B 1, SpT d1ANT T &1 ST, ST GATA SR STdT AT, AfchT a8 ATl 39 H=cd &1 /=71 3d |
TP 14 3R SHD R H 61 BT arg N (& 59d aR 7 H oex [aR S s94 i ws1ifas
BT fb IS qoH=T AT & a1 @<=} @rar g1 A1 g6} H @ g1, 91 s9H H oIS gge ol e
TAT USR] G AT AT, T S ONE W ...(FFH)... X, § Th AT HXAT AT ... (AGH)...
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THE VICE -CHAIRMAN ( SHRI PRASANTA CHATTERJEE ): Your time is over. Extra time!
ST JETE: ¥R, AT ©, TRl Al 4 & 416 4 6] dlerl gl

Y, § U GO QAT AT &9 fbelt BT @t i A1 T ped| a7 wwell @Rl ar gedl @l
cifep, Tex 7 ¥ us e fopar SImar € SliR ST ACHIBR 34 G & 19 3 337 SIar 21 VAT H¥
EIAT £7 SWh dR § 96) B HRA, Fih TAl 81 ¢ b Thagd GWil & dchidb IRdUl &9
sifér & qoIRl €1 webd €, <ifesT &1 fohefl bl S e & w91 1) el | 3R Tl o1 g e 1 e,
A HSH W S SHBI UHaH ACHIHT IGT Al &, 11 SHS oIt Wl ST 7 8 H3A1 A1iRT| SHH!
ACHIAT ST & 3R Il Sl a1fev a8 e &= & od &1 599 4 21T gl 81 Sl 813777 S9dh!
R & foTT W e &% A © df e BRA|

R, JMRRT 916 # a8 He dredr § b &9 N gU & qgd b €, &9 dFT g8 Ui €1
. TTETH)...

FIY H1 TAT ST AR, WTET SR WEai® faazor 931 (sft oRg W@R): 7 ffogpa &
& fa 3 g fid &

sft i v =1, 9 9% A1 WaaR ST © LL(AUH)... Th fied| q31 aien sl &
T 51 o Wl €1 59 AT Yool @R, A8 B @l A1 v W) @, JAfthT SR ues T8 dior Sus
gs ©| a8 AI91 I8 §s © & Sl Y §8 &H il &, SATGT §8 el ol &, Al SHGT g o ad o | Il
Tel SIS AT HICTH © AT TE], Al SHDI s adl &1 39 g8 Frebrerd T4 €1 ¥ o<l 81 S SAGT
S 37T &, SifdhT a8 95d @RS Sl &1 3T 3¥d aR 4 H} 768 AU 3R 377 SHG aR &
=i 1, &9 A &1 Sl g8 Fiet ureen| ves 3iiR iR a1d ... (4 ). .

IuquTeer (2 werd gt <1 R &1 R SifoH 9’|

S XTI T1S: ¥R, S SA1aT W ofdn el g1 3R a1 A€ € 1o 3MUe Ueh Sl e
fh 3R IS T diic 7 & 3R 3R fbefl B disease &, 1 SUBT 3l @ Bl AT BT W] #
3mads | | JA Sft | qeer aredn g 6 S9d Ui 9 &8l 27 98 SHd! dEl G SR 9
G2 DI - ST | 3@t SR BT gerrst 8?

3id H, 7 U 3R a1 HEHY FAS BT & TSIl Veterinary doctors @1 a8 HH1 &1 1T 217
STeal et =1t €1 3mast ST BT a1 8, ST Veterinary doctors 21 st B aridt| st o
darsiaed &, Sifth Veterinary doctors @1 BHI &, S0 aR 4 W 3T THT T T | 51 9& 1 & A,
4 STUST 4T HHIG DR §1 A Uhrel e SITGT 9 [oRIT, $H 10 A1 S RUT| g=1ars |

SHRI A.A. JINNAH (Tamil Nadu): Mr. Vice-Chairman, Sir, at the outset, | support this Bill. In
Tamil Nadu, we call agricultural land as 'madu’, that means wealth. We celebrated a day of
thanksgiving to agriculturists on 1st day of 7hai. Now the Tamil Nadu Government has announced it
as the Tamil New Year Day. On this day, we give thanks to agrculturists who are working very hard.
The next day is called "thanksgiving day' for animals. Legally and officially, we are celebrating 'madu

pongal’. Like this we give much importance to animals also.
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In Tamil Nadu, there is a ritual of giving animals as offerings to temples. That is welcome. But
these animals are not being taken care of properly because of scarcity of place. They have not been
able to feed them properly and some of these animals die of diseases. The hon. Minister should see
to it that the offerings given to the temples are taken care of properly by giving them enough space

and enough food and shelter.

So far as the cow is concemned, our great national poet, Shri Bharathiar says, " ". (Hon.
Member may please fill in the Tamil quotation) That means the cow which gives milk is a good animal
because even the mother feeds only her children, whereas, the cow is giving milk to all human beings
in the world. So, the cow is worshiped by people. Some people worship the cow. But, anyhow, they
have to be protected. In Tamil Nadu, there is a disease called %ornari’, foot and mouth disease,
because of which a lot of animals die. They need to be protected from this disease.

Some of the poor farmers who don 't have modern equipments are making use of bulls. Sir, a lot
of students, every year, pass out after doing Veterinary Science, but they are not getting any jobs.
They have opened their own clinics which are not of much use for the protection of animals.
Therefore, | request the hon. Minister to provide them a separate employment scheme. They should
be given Government jobs. In this way, we will get veterinary doctors who will protect our animals.
With these words, | support the Bill.

SHRI KUMAR DEEPAK DAS (Assam): Mr. Vice-Chairman, Sir, I, on behalf of my party, thank
the hon. Minister for coming forward with the Prevention and Control of Infectious and Contagious
Diseases in Animals Bill, 2005. Although this Bill has come three years late, | hope people will be able
to keep very effective control over various diseases in the livestock in Assam and in the country as a
whole.

Sir, nowadays our State is suffering from 'bird flu'. It has taken an epidemic form. Already, the
Rapid Action Force consisting of veterinary experts and other employees have culled three to five
lakhs of birds in Assam. It is a communicable disease which may spread to human beings. The
Government should take extra care to prevent further spread of the disease. The farmers are
affected. It impacted the economy of Assam. Therefore, the Government should extend adequate
compensation to the farmers. In Assam, almost all the districts, including Nalbari, Barpeta, Kamrup,
Goalpara, Lakhimpur, Dibrugarh, Sibsagar, are badly affected. Although the Rapid Action Force has
taken action, it is not adequate. Therefore, the Central Government should send an additional team
of experts, especially from the Agriculture Ministry or the Health Ministry to control the situation.

Sir, | would also like to raise one more important point and that is about the migratory birds. In
the months of November and December, lakhs of migratory birds come from Australia and Siberia to
Assam. Now, a report has been published today in the newspapers in our State that these migratory
birds are spreading various diseases which would affect the animals too. So, the Government should
take necessary action on this problem as well. In fact, there is an obligation on the part of the
Member Countries to provide information to the Office of Intemational Affairs (OIA) regarding the
status of animals, and these countries are expected to follow the guidelines on the control of animal
diseases. And India too is a Member of the OlA. So, the Government should take it up this problem
with the OIA so that it is taken care of.
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4.00 P.Mm.
One more thing is that illegal trade in cattle on the Indo-Bangladesh border in Assam should be
stopped. Due to this illegal trade, various diseases are spreading to the animals in our State. | would

like to draw the attention of the hon. Minister to this problem and request him to address it as well.
With these words, | support this Bill.

SHRI AVTAR SINGH KARIMPURI (Uttar Pradesh): Sir, the discussion is going on very
constructively, and | stand for making just one point. @ 3MT9ch HIEAH | HIA 1§21 St &b &1 9 98
T o1 8, SR STl Wrge 3 ST aArsdl §, a8 [l Wl 3ii-Rael 9a% = 34l T 21 3o/ € 3R
a% AT © 1b 9l 92 discases B foree 59 fad # <t 1S &, I d191IRAT SHH mention &1 TS &, S99
AIDS T AT 81 &, 99 fis 98 & animals &1 HIV Positive TRIT 1T &1 <ifth 591 foree 7 98 add =Tet
TSR3 TRIT €1 4 3Ueh AT | AT =1 ¥ A€ el aredl § (b Ig Sl 96S & A USH & HIY
Positive @I 9gd g1 challenge %\*, S?ﬂﬁ sY foe # include B &A1 frﬂ%fq, AT THART request HEIE]
Sl 89 99 Y8 ® the insemination is going on without proper testing of HIV positive or negative. So,

my request is, it should be ensured that before insemination, the proper AIDS test, HIV positive or
negative, it should be also declared, S?Tc}? qrg el procedure adopt BT qriaul # ar o S¥ IR
ST 81 |olee HRAT  ATedl §, a1l oIl present W@ fbu &, d aree €1 59 forv ST 0=
infrastructure EIT%Q, il required %\*, S| WHIGIAY States H HUX Eﬁ?_;T RIRJ|| ﬁ 3X States & U
s sufficient fund TET &1, SHRIT 98 SATGIOR ART & §9 HX Y& WATU 3I<l: SU¢ TR
implementation & %I‘Q Tl b %IK’ ST required fund ﬂT%Q, A=l HEIGT Bl b5 B AR T ST
UTAel= $R+ & U efforts ®AT AIRTI 84 $HUD HUX result oriented efforts BT ATRT| HRT ST
WOI9M &, a8 ggd TR 817 g & sued! s9H include e smul gr=rarg |

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE): Thank you, Mr. Karimpuri. This was

yvour maiden speech. Now, Mr. D. Raja is the last speaker on this Bill. ...(fnz‘errupz‘fons)...

SHRI D. RAJA (Tamil Nadu): Once there was a debate on our names. | am known as
‘democratic Raja’. ...(Interruptions )... | have an imperial name. Sir, Tamil Nadu is one State which
has fairly rich livestock. YWe have got good cattle and other birds. The bird flu that has spread in
Assam has hit the poultry industry in Tamil Nadu. Tamil Nadu is one of the biggest centres for poultry
in the country. | think, it is one of the biggest centres in the world also. Namakkal, it is the place
where the poultry industry largely i1s present. There now more than several crores of eggs are not
being exported. They are siill in the poultries, and the poultry owners are being very much hit by this.
During the recent floods and rains, thousands of cattle were perished. In this background, | would
like to make a few observations. The UPA Government's Common Minimum Programme declares
that public investments in agriculture will be stepped up. Even though the Government is at the fag
end, | think, it covers the animal husbhandry also. So, there, | think, the Government will have to
seriously think of launching cattle insurance. As we talk about crop insurance, cattle insurance is also
a must in the given situation. And, if you go by this Bill, there are many responsibilities. Of course,
the State Governments have responsibility; the Central Government has a responsibility. But,

whenever there is bird flu or some kind of anthrax, where large-scale catile are affected, | think, it

225



has to be considered as a national disaster and how this issue can be addressed. When there is
flood or a natural calamity, there is a Calamity Relief Fund. t has a proportion. The Central
Government gives 75 per cent and the State Governments will have to give 25 per cent. On these
lines, the senior Minister like Shri Sharad Pawarji, can initiate steps to provide some kind of special
financial assistance to States. You can work it out because if you go through the Bill, you will find that
the responsibility lies with both the Centre and the States. It has to be defined further. If the States
face some financial constraints, the Centre will have to go to the assistance of the State

Governments. The Centre will have to ponder over these problems.

The State of West Bengal was also very terrbly affected once. Now, the State of Assam is
affected, and, tomorrow, some other State can get hit by these kinds of disasters. So, the Gentre's

responsibility must be more.

There is the question of vaccines also. There is increasing privatisation in the production of
vaccines and prices of vaccines are going up. | don't know whether ordinary farmers, or landless
agricultural workers, who own a few animals, like cows, bulls etc., can go for purchasing such costly
vaccines. The Centre must ensure that vaccines are made available at affordable prices to these
people. There should not be any difficulty in doing this. There should not be any politics involved in
this. Politics should not come in the way of defending or protecting our cattle and livestock. The

Government can take serious and meaningful steps for protecting our animals and birds.
[MR. DEPUTY CHAIRMAN in the Chair ]

Having said this, | must also point out that India is known for its rich livestock, animals and birds.
They contribute immensely to our economy. They also contribute to our culture, civilisation and day-
to-day life. It has become imperative and we should see that our livestock is preserved, conserved
and protected. So, | support this Bill. It is a very timely one. | must congratulate the Minister also.
But, it has come at the fag end, so, it should not become some kind of a ritual. It should not be like
this that something happens in Assam and the Government responds to it. It should not be like that.
There should be a very consistent and a very comprehensive effort to preserve and conserve our
livestock. Several years back, | had been to Vietnam. There | found that some of our experts from
Haryana were helping the Government of Vietnam for rearing buffaloes. WWe had that tradition. Now,
we are in a crisis due to many reasons. It is not due to our own difficulties also. We can't export
some of the meat to other European countries. They put several conditions like hygiene and other
criteria. That is why, maintaining the health of our animals and birds is important. If this Bill helps in
fulfilling that, | will be very happy. | think the intention of this Bill is to preserve and conserve our cattle
and livestock in the country. | hope with this perspective, the Government will address some of the

concrete issues, which we find very difficult to handle in this given situation.

When the disease hits the livestock on a large scale, then, financial assistance should be given to

the farmers by the Government. The other thing | pointed out was about vaccines. These are some of
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the things which | wanted to mention. Many Members have already spoken on this. Even Prof. Ram
Gopal Yadavji mentioned how animal husbandry has to be supported. He suggested that the number
of veterinary colleges must be enhanced. He suggested that good quality veterinary centres and that
zonal veterinary research centres must be established. With these suggestions, | would conclude
and request the hon. Minister to respond.

#1773 [HAR F1ed (STR WR20): IR, Uh We BT 99 & 10|
ot Iuqurfa: ==, €0
sft =5 fHeR I1a: IR, i half minute T W T & form & STl

=ft Iyurafa: 99 g1 1371 Half minute & ST 9167 12T ¥dbd &, 3T AT half minute dieid &1
.(TILT).... 37TBT, 3T 1T

#1715 feIR AGE: AR, AR Q91 & 36 Sl U &, S I DI FRIFT B & 70 97 faeraed
A T AT B ITS © 1 H Bael Th AT ST ared § % 9rsi & qe i A o gER 9l | uefl s
st o, Ifeat 7 omd €, 79 i SR Smudt, SHH! H BT WIHR T T A7 TAR a9 4
Ulegl ST 980 g T IR B 6 &1 2 3R SIS & 9 4 fasie: sacar | ddy Siav]
A ¥ G U] BT SATGT U 19 X&dT 21 73 9T & b 11 a1ex & weft 3l €, 581 9 I8 € ot &1
# Aritar =t Sft & seer argan & it varefl veft frd ey & o @ €, SAB! b B bR
I T HRA1? 80 -98a g=Idig|

SHRI SHARAD PAWAR : 1 am grateful to hon. Members from all sides for their valuable support
to this Bill without any exception. There were lot of good and constructive suggestions made. Hon.
Members wanted some of the suggestions to be incorporated in the present Bill, but that is not
possible. The House is fully aware of the procedure, and unless and until specific amendments had
been moved here, it was not possible for me to say whether | am in a position to accept them or not.
But, surely, serious thought would be given to some of the suggestions which have been made here,
and if possible, when we formulate the rules, we will be able to incorporate some of them in the
rules.

I need not explain the importance of the agriculture sector for a county like ours. We have seen
over the last few years that this is one sector that has been facing serious problems. We are targeting
a growth rate of about four per cent. But, in the Tenth Plan, we could not achieve even two per cent.
When the UPA Government came into power, a number of corrective steps were taken. In the last
three years, we have seen that the growth rate has crossed four per cent. In this particular year, we
have witnessed the farming community of this country produce the highest stock of wheat and rice
and practically, we have succeeded in resolving the problem of food security. VWhen | talk of a four or
4.5 per cent growth, | have to admit that the contribution of livestock sector is quite important in this

particular growth. Animal husbandry and fishery are equally important sectors for the country.

Hon. Member, Shri Ramgopal Yadav has given certain figures about the value of the total output
from livestock sector and the figure given is about Rs. 1,70,000 crores. If you look at the latest report
for the year 2006-07, the total value of output from the livestock sector is Bs. 2,11,000 crores. | have

not included the fishery sector here. In fact, last year the fishery sector's export alone was more than
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8000 crores. So, our people do not realise the importance of this particular sector whether it is
livestock sector or fishery sector. Now take the case of milk. The value of output of milk, the figure
which | am quoting is of 2006-07, is Rs.1,44,386 crore. If you take the total income of paddy and
wheat together, the income of milk is more than that of the paddy and wheat. That is the position.
Another important aspect is that milk sector is providing jobs to the weakest sections of the society.
It provides opportunity to women in a big way. | need not explain the importance of milk. But milk
sector is one of the sectors which is providing a lot of jobs to the rural poor and that is why we have

to give a lot of importance to this sector.

Pouliry is one of the important sectors. India ranks fourth in the world in the eggs and broilers
production. WWe also export eggs and broilers to some of the countries, especially in Gulf countries.
We produce the highest milk in the world today. With this background, unless and until we provide
sufficient attention to this sector | don't think we will be able to expect or achieve what exactly we are
achieving from the agricultural sector. One of the points raised here is that the Agriculture Ministry is
not giving equal importance or due importance to this particular sector. In fact, one of the major
decisions which we have taken is that there is a separate Department for Animal Husbandry, Dairy
and Fishery and this particular decision was taken by this Government. Earlier there was no
recognition to the fishery. Fishery was alwvays included in the animal husbandry. But we have
accepted fishery as a separate sector. Though the Ministry is one, but there is a separate
Department for Animal Husbhandry, Dairy Development and Fishery. There is a separate Secretary
and separate set-up for this particular Department. That is why | will request the hon. Members that
they should not think that this particular sector has been totally neglected or this is strictly under the
Ministry of Agriculture. Ministry is the same but this particular Department is altogether separate and
enough attention has been paid to this particular sector. YWe have achieved many things in this
livestock sector. We have tremendous wealth; we have tremendous vouthful breeds, which are
available in the country. An issue was raised regarding the importance of cow. In fact, there are a
number of cow varieties, which are indigenous breeds and which are available in the country. In fact,
some of our breeds have been taken by other countries and they have developed their own breed.
Hon. Member from Andhra has raised a particular issue of Ongal breed. | recollect, three years back |
had been to Brazil. On the main highway, | saw a big hoarding with a photograph of a beautiful cow,
a very impressive cow, and it was written " This is the Ongal cow; we don't know from where it came
to our country, but our couniry's rural economy has been changed by this particular cow." This
Ongal cow was from Andhra. The breed was taken from Andhra. They have developed and improved
it, and now it has become very important sector in Brazil. In Sao Paulo | was just watching television
and on television | saw one channel where there was a ramp and instead of beautiful women, cows
were coming. And, these were essentially cows from Ongal. ...(Inferruptions ).... They are writing
'Ongal'. But, that is from your State. So, this shows the potential of this sector. Now, when | came,
the Murra buffalo was mentioned here. This is one of the best varieties. VWhen | had been to China
and when | got an opportunity to interact with the Chinese Minister for Agriculture and Animal
Husbandry, we were asking a number of other things like new seed variety, better quality of germ
plasma to improve our own seed, etc. So, they asked me only one thing. They asked me, "We want

Murra buffalo. We want to develop this Murra breed.” | just asked them, "What do you know about
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the Murra?” The Minister said, "In tomorrow's itinerary, you are going to visit one particular dairy
and you will see Murra breed there.” | asked, "From where have you bought this because we have
banned the export of this breed?” . They said that they had anyhow succeeded to bring from India to
Pakistan, from Pakistan to some other country, and from some other country to China, and they
were developing that breed. So, what | am trying to tell hon. Members is that there are number of
good breeds which are available in our country. If we develop, if we pay proper attention, then this
sector alone will get tremendous wealth and strength to the country and that is the reason we would

like to give it more importance.

Nowv, what is this Bill? India is a member of the World Animal Health Organisation. The World
Animal Health Organisation has taken many decisions. Practically, it was accepted that most of the
member countries would implement their decision and they would introduce legislations to protect
these animals from various types of diseases. Agriculture is a State Subject. But, we took advantage
of the article 253 of the Constitution, which states, "Legislation for giving effect to international
agreements Notwithstanding anything in the foregoing provisions of this Chapter, the Parliament has
power to make any law for the whole or any part of the territory of India for implementing any treaty,
agreement or convention with any other country or countries or any decision made at any
international conference, association or other body.” We took advantage of this provision and we
have drafted this Bill. The objective of the Bill is to prevent spread of the economically important
infectious and contagious diseases from one part of the country to another; to control and eradicate
area within the country in order to reduce the economic losses on account of the major economically
important infectious and contagious diseases of the livestock; and, to control the animal diseases of
the public health significance on national basis and to promote import and export of the animals and
animal products by meeting India’s intermnational obligation. The Government took this decision in the
year 2005. | introduced the Bill in Rajya Sabha on 21st December, 2005. As per our practice, this Bill
had gone to the Standing Committee. The Standing Committee had applied its mind. They had given
many suggestions. Practically, 18 suggestions were given by the Standing Committee. Out of these,
10 have been incorporated in the Bill and in the rest of the cases, proper action will be taken at the
time of formulation of the rules. These need not be incorporated in the Bill, but definitely, we are
going to consider each and every suggestion, which had been made by the Standing Committee,
while formulating the rules. | need not explain the salient features of the Bill because the Bill has
already been there before the House and many hon. Members have given their views. Initially, |
thought that nobody would pay any attention to the Bill, but | felt happy when hon. Members

contributed from all the sides. | am quite happy that everybody has given it so much importance.

Hon. Member from Rajasthan, Dr. Narayan Singh Manaklao is very knowledgeable person about
the horses. | got an opportunity to interact with him on the problem of the horses. The breed of
Marwari horses is also one of the wealth of this country, and, we have taken certain decisions with

regard to certain problems that this particular breed is facing.

He has referred to the issue of bird flu. In fact, many hon. Members have mentioned about it. We

have seen this particular problem in the last four years. It started in Maharastra. It spread in one small
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area of Surat District in Gujarat. YWe successiully controlled that thing.

Again, we have seen some problem somewhere in Manipur. ¥We successfully handled that issue.
Then, we have seen it again spreading in West Bengal. In fact, it had affected West Bengal's rural
economy bhut with the help and the support of the West Bengal Government, many corrective actions
had been taken and we were successful in controlling it. In the last few days, we are observing same

problem in Assam.

The first occurrence of it in Assam was notified in respect of the village Rajabazaar, Block Hazo in
Kamrup District on 27th of November, 2008. Since then, the infection has been detected in six more
Districts. These Districts are Kamrup, Kamrup (Metro), Nalbar, Barpeta, Chirang, Dibrugarh and
Bongaigaon. There are total 13 epicentres of this particular infection. We have discussed it with the
local Government, and, whatever requirements were there, those have been provided by the
Government of India, like different types of teams was one of their requirements. On 14th of
December, 2008, a total of 118 R.R. teams in the various epicentres were carrying out the control and

prevention operations.

Expected pouliry to be culled in all the epicentres is somewhat about 5,25,000 excluding new
epicentres of the infection indicated, as | have mentioned. Whatever is the compensation that we are
supposed to pay, that amount is also provided, out of which, fifty per cent of the amount is provided
by the Government of India and the rest of it is provided by the State Government. Vhatever
equipments and other precautionary measures which we are supposed to take, all these kits, all
these sets, all these medicines have been supplied to the Government of Assam; and they are taking

all precautionary measures.

In fact, yesterday, we have received a report from the High Secunty Animal Disease Laboratory
where we had sent the samples from two villages, Narhatta Gram Panchayat in English Bazaar

Block, District Malda, and, unfortunately, the report came positive of avian influenza.

The State has notified on that very day, that is, vesterday, to initiate control and containment
operations within the three-kilometre radius of this particular village. The assessment of the poultry
that we need to cull is also being made. The Government of West Bengal and the concemed staff is
experienced in this, and, | am confident that they will be able to take all the precautionary measures.
Whatever is their requirement, it is being provided by the Government of India. We are keeping a
close eye on that.

On four occasions, we had seen how bird flu created serious problems throughout India and

outside India. Our products were banned and our export was totally stopped.

The hon. Member, Mr. Raja, made a mention of Namakkal. It is a place which is a major exporter
of broiler and eggs to a number of countries, particularly Gulf. The farmers from that area and from
other States also heavily suffered because our export was totally banned due to international

understanding. But we succeeded in handling the situation and export was again started.

Now, due to some problems in Assam and due to the problem which we found in Malda district

yesterday, there might be some repercussion on India's export of eggs and other poultry products.
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We are watching this type of situation. We are experiencing this type of situations. Until and unless
we take some corrective action, it will be very difficult to control all these things. That is a reason why

this particular Bill has been introduced.

A number of issues have been raised by some of our colleagues. Definition of cattle was one. In
fact, | have checked it in the Oxford Dictionary. Cow is already incorporated there. Cow, bull, and
bullock are there. Though in Hindi it is written SR, it makes no difference. We have not neglected
COw.

The hon. Member from Rajasthan, Dr. Narayan, raised one particular experience of horses and
Pushkar Mela. | will not be able to reply on this. But this particular problem which he has been facing
IS essentially handled by the State Veterinary Department. | am going to call the meeting of the
Ministers of Animal Husbandry and Dairy Development. | definitely discuss this type of issues which

the hon. Members are facing. | will request them to take the corrective action.

One point was raised that we have set up only one laboratory, which can assess these types of
problems, and that is located in Bhopal. In fact, one laboratory is not sufficient. There was a demand
when we started facing the problem in YWest Bengal. Last year, there was a demand that we should
try to set it up in a decentralised manner. Ve have taken the decision to set up six BSL-Ill labs which
has been approved under the World Bank funded project. Out of that, two labs are going to be set
up. One in Kolkata and one in Jalandhar. Both the labs are expected to come in operation from
March 2009. Whatever pressure is there in the Bhopal lab, but | will not be able to provide a special
lab in Guwahati immediately. But, at least, Kolkata will be able to take care of the entire North-East
at initial stage. We will think, at appropriate time, to provide this type of infrastructure in Guwahati
also.

One of the issues raised here was regarding registration. We have made a provision in this
legislation that when any particular area is affected with it, then inoculation should be compulsory. It
was asked that it was not available. | will not be able to reply on that, but, definitely, | will collect the
information. We have very important and very good vaccine producing companies available in our
country. They always supply as per our own requirement. But in a particular problem which has been
referred here, | will be happy to go in its detail, and | wil try to take corrective action. Hon'ble
Member, Shri Moinul Hassan, has raised the problem of foot and mouth disease about which a
certain programme has been taken up. His request that we should take up these particular
programmes in many districts has been noted, and | think, a special programme has been taken up
just to control the foot and mouth disease, and we are implementing that programme for the last few
vears. There is improvement. But this is one of the important diseases which our cows are
particularly facing. Shri Ram Gopal Yadav and many other hon. Members have given a suggestion
that we are working under the Indian Council for Agriculture Research. Indian Council for Agriculture
Research is one of the premier organizations which looks after crop, which looks after the livestock
and which also looks after the fishery sector. There are more than 6,000 scientists who are working
under the umbrella of this organization. This organization has contributed substantially in the
agriculture and livestock sector in the last fifty years. There is a suggestion that this particular

organization is essentially concentrating on agriculture and agriculture-related issues, and that is why
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they are neglecting the fishery sector and livestock sector. In fact, | myself have gone in detail when
this particular subject was raised, but my own observation is, that is not the situation. One hon.
hMember has suggested that there is a jealousy about the livestock sector in the ICAR, but that is not
the factual position. There is no reason why to keep jealousy. There are separate institutions, there is
separate scientific staff which is looking after the livestock sector or fishery sector and enough
attention has been paid by the ICAR and the Government of India also. But | think the time has come
to give a serious thought whether we should set up an independent organization, that is, on the
pattern of Indian Council for Agriculture Research, and there is a demand that the Government of
India should set up an Indian Council for Veterinary Research. | have not gone in detail yet. But | am
seriously thinking to call a small group of experts to go in detail whether it is viable. If it is viable, in
what way we should execute it, what will be the total investment and how it will be useful, and if we
get the positive report, we will take immediate action and we try to fulfil the demand which has been
raised by many other organizations outside the House and many hon. Members in the House also. |
am fully aware that the Standing Committee on Agriculture has made this particular recommendation

and | will definitely give a serious thought to this particular suggestion.

Hon'ble Member, Shri Sharad Joshi, has said that we have neglected some other areas. He
referred to the Bombay problem and he rightly mentioned that tomorrow there is a serious threat of
biological virus which might affect the country as a whole. In fact, there are many decisions. Firstly,
the Minister for Agriculture is preferring a National Agriculture Bio Security System which will address
biological issues in the plants and animals, and even in fishery. YWe have set up a National Disaster
Management Authority. The NDMA has addressed the issue of bio-terrorism, including plants and
animals pathogens. The NDMA will formulate appropriate rules to protect against the bio-terrorism.
So whatever the worry which has been expressed here, | think, the Government of India has given a
serious thought and | think we will be able to provide a certain mechanism which will protect the
country's interest from these types of problems. Another issue which has been raised here is that it is
an AlDs-like disease. In fact, as per my information, the list of diseases, which are indicated here, is
not in the nature of infectious. In fact, there is no disease like AlDs in the, animals. There was,
somewhat, near to AlDs, one particular disease, but that has, practically, disappeared from our
country. That is why, | don't think, we should take separate precautions to control this particular type

of disease.

There are many other suggestions. As | said, | will definitely incorporate some of the suggestions
when | am going to formulate the rules. This Bill is a very useful Bill. It is true that we took practically
three years, but one should not forget that as per the procedure, it has gone to the Standing
Committee, and after getting the Report from the Standing Committee, it took a little bit time within
the Department also in deciding what to accept and what not to accept. We have interacted with
many experts and ultimately, we have come out with this formulation. And when we got this
opportunity, which | do, to bring this legislation before this august House, | am sure, the way the
hon. Members have supported this Bill, they will also pass this Bill unanimously. Sir, | commend the

House to pass this Bill.
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MR. DEPUTY CHAIRMAN: Thank you. ...(Interruptions )...

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu )¢ Sir, | will take a minute. | want to know
whether the veterinaries will be treated as 'professionals’ and whether their private clinics will be
designated as places where they can carry out these preventive activities and can also do the
subsequent disease management.

SHRI SHARAD PAWAR: How many professionals are there? ... (Interruptions)... Sir, this is not
a part of the legislation. These are administrative issues.

MR. DEPUTY CHAIBMAN: Now, the question is:

That the Bill to provide for the prevention, control and eradication of infectious and
contagious diseases affecting animals, for prevention of outbreak or spreading of
such diseases from one State to another, and to meet the international obligations of
India for facilitating import and export of animals and animal products and for matters
connected therewith or incidental thereto be taken into consideration.

1he motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration of the Bill. In
clause 2, there are two amendments (Nos.3 and 4) by the Minister.

Clause 2 - Definitions
SHRI SHARAD PAWAR: Sir, | beg to move:
3. That at page 2, forline 39, the following be substiuted, namely, —

"newspaper or any other mass media and the means of local communication such
as declaration in loud voice and by beating drums in the area:’;

4.  That at page 2, forline 48, the following be substituted, namely, —

"or designated as such in accordance with the qualifications, prescribed by the
State Government.”

The questions were put and the motions were adopted.
Clause 2, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up clause 3. There are three amendments (Nos.5
to 7) by the Minister.

Clause 4 - Reporting Scheduled diseases obligatory
SHRI SHARAD PAWAR : Sir, | beg to move:
5. Thatat page 3, forlines 11to 13, the following be /inserted, namely, —

"infective of a scheduled disease shall report the fact to the Vilage Officer or
vilage panchayat in-charge, who may report the same in writing to the nearest
available Veterinarian.

(2) The Village Officer shall visit the area faling within his jurisdiction for reporting
any outbreak of the disease.” ;

6. That at page 3, line 14, for the bracket and figure "(2)", the bracket and figure "(3)"
be substituted.
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7. That at page 3, line 17, for the bracket and figure "(3)", the bracket and figure "(4)"
be substituted.

The questions were put and the motions were adopied.
Clause 4, as armended, was added to the Bill.
Clause 5 was added to the Bill.

MR. DEPUTY CHAIBMAN: We shall now take up clause 6 for consideration. There is one
amendment (No.8) by the Minister.

Clause 6 -Notification of controlled areas and free areas.
SHRI SHARAD PAWAR: Sir, | beg to move:

8. That at page 3, line 35, for the words "vernacular language”, the words "vemacular

language and by declaration in loud voice and by beating drums in the area” be
substituted.

The guestion was put and the motion was adopted.
Clause 6, as amended, was added to the Bill.
Clauses 7 to 714 were added to the Bill.

MB. DEPUTY CHAIBMAN: We shall now take up clause 15 for consideration. There is one
amendment (No. 15) by the Minister.

Clause 15 - inspection and detention of animais at check posts and quarantine camps.
9. That at page 5, line 38, the words "the Director” be deleted.
The question was put and the motion was adopted.
Clause 76, as armnended, was added to the Bill.
Clauses 76 to 79 were added to the Bill.

MR. DEPUTY CHAIBMAN: We shall now take up clause 20 for consideration. There is one
amendment (No. 10) by the Minister.

Clause 20 — Declaration of infected areas.

SHRI SHARAD PAWAR: Sir, | beg to move:

10. That at page 6, line 19, for the words "vernacular language”, the words "vernacular
language and by declaration in loud voice and by beating drums.” ; be substituted.

The question was put and the motion was adooted.
Clause 20 as amendead was added to the Bill.
Clauses 21 fo 24 were added to the Bill.

MR. DEPUTY CHAIBMAN: We shall now take up clause 25 for consideration. There is one
amendment (No.11) by the Minister.

Clause 25 - Resort to euthanasia for infected animails.

SHRI SHARAD PAWAR: Sir, | beg to move:
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11. That at page 7, line 22, for the words "in the area, he may”, the words "in the area
or to protect public health if the disease is of zoonotic importance, he may"; be
substituted.

The question was put and the motion was adopted.
Clause 25, as amended, was added to the Bill.
Clauses 26 to 30 were added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up clause 31 for consideration. There is one
amendment (No. 12) by the Minister.

Clause 37 - Penalty for issuing vaccination certificate without authority
or aarministering defective vaccne.

SHRI SHARAD PAWAR: Sir, | beg to move:

12. That at page 8, line 23, for the words "two thousand five hundred rupees”, the
words "five thousand rupees” ; be substituted.

The question was put and the motion was adopted.
Clause 31, as amended, was added to the Bill.

MRB. DEPUTY CHAIRMAN: We shall now take up clause 32 for consideration. There are two
amendments (Nos.13 and 14) by the Minister.

Clause 32 - Penaltios
SHRI SHARAD PAWAR: Sir, | beg to move:

13. That at page 8, line 29, for the words "five hundred rupees”, the words "one
thousand rupees” ; be substituted.

14. That at page 8, line 32, for the words "one thousand rupees”, the words "two
thousand rupees” ; be substituted.

The guestions were put and the motions were adopted.
Clause 32, as amended, was added to the Bil.

MR. DEPUTY CHAIBMAN: We shall now take up clause 33 for consideration. There are two
amendments (Nos.15 and 16) by the Minister.

Clause 33 - Penalty for placing infected animal or carcass in river, etc.
SHRI SHARAD PAWAR: Sir, | beg to move:

15. That at page 8, line 37, for the words "one thousand rupees”, the words "two
thousand rupees " ; be substituted.

16. That at page 8, line 39, for the words "two thousand rupees”, the words "five
thousand rupees” ; be substituted.

The questions were put and the motions were adopted.
Clause 33, as amended, was added to the Bill.

Clause 34 was added to the Bill.
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MRB. DEPUTY CHAIRMAN: We shall now take up clause 35 for consideration. There is one
amendment (No.17) by the Minister.

Clause 35 - Prevention of escape of causative organism.

SHRI SHARAD PAWAR: Sir, | beg to move:
17 That at page 9, forlines 32 and 33, the following be substiuted, namely, —

"with fine which may extend to twenty thousand rupees or imprisonment for a term
which may extend to six months or with both, and in case the establishment is in
commercial manufacturing of vaccines or medicine, a temporary suspension of licence
up to a period of one year may also be imposed;” .

The guestion was put and the motion was adopted.
Clause 35, as amended, was added to the Bill.
Clauses 36 to 42 were added to the Bill.

MR. DEPUTY CHAIBMAN: We shall now take up clause 43 for consideration. There is one
amendment (No. 18) by the Minister.

Clause 43 - Power of State Government to make rules.
SHRI SHARAD PAWAR: Sir, | beg to move:
18. That at page 10, line 29, forthe word "regulations”, the word "rules” be substituted.
The question was put and the motion was adopted.
Clause 43, as amended, was added to the Bill.
Clauses 44 to 45 were added to the Bill.

MR. DEPUTY CHAIRMAN : We shall now take up the Schedule for consideration. There are four
amendments (Nos.19 to 22) by the Minister.

The Scheduie
Part |

SHRI SHARAD PAWAR: Sir, | beg to move:
19. That at page 12, for lines 110 40, the following be substiuted, namely,

The Schedule

(See sections 2(0) and 38)
(a) Multiple species diseases:-

1. Anthrax.
2.  Aujeszky’s disease.
3. Bluetongue.
4.  Brucellosis.

5. Cnmean Congo haemorrhagic fever.
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10.

11.

12,

13.

4.

15.

16,

17,

18.

19.

20.

21.

Echinococcosis/ hydatidosis.

Foot and mouth disease.

Heartwater.

Japanese encephalitis.

Leptospirosis.

New world screwworm (Cochliomyia hominivorax ).
Old world screwworm (Chrysomya bezziana).
Paratuberculosis.

Q fever.

Rabies.

Rift Valley fever.

Rinderpest.

Trchinellosis.

Tularemia.

Vesicular stomatitis.

West Nile fever.

(b) Cattle diseases:-

; 18

Zs

10.

1.

12.

13.

4.

15.

20.

Bovine anaplasmosis

Bovine babesiosis.

Bovine genital campylobacteriosis.
Bovine spongiform encephalopathy.
Bovine tuberculosis.

Bovine viral diarrhoea.

Contagious bovine pleuropneumonia.
Enzootic bovine leucosis.
Haemorrhagic septicaemia.
Infectious bovine rhinotracheitis/infectious pustular vulvovaginitis.
Lumpy skin disease.

Malignant catarrhal fever.
Theileriosis.

Trichomonosis.

Trypanosomosis. " ;

That at page 13, /orlines 110 38, the following be substituted, namely,—
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2.  Contagious agalactia.
3. Contagious caprine pleuropneumonia.
4.  Enzootic abortion of ewes (ovine chlamydiosis ).
5. Maedi-visna.
6. Nairobi sheep disease.
7. Ovine epididymitis (Brucella ovis).
8. Peste des petits ruminants.
9.  Salmonellosis (S. abortusovis).
10. Scrapie.
11.  Sheep pox and goat pox.
(d) Equine diseases:-
1. Afncan horse sickness.
2.  Contagious equine metritis.
3. Dourine.
4.  Equine encephalomyelitis (Eastern).
5. Equine encephalomyelitis (Westen ).
6.  Equine infectious anaemia.
7. Equine Influenza.
8. Equine piroplasmosis.
¢, Equine rhinopneumonitis.
10. Egquine viral arteritis.
11.  Glanders.
12.  Surra (Trypanosoma evansi ).
13. Venezuelan equine encephalomyelitis.

Sheep and goat diseases:-

Caprine arthritis/encephalitis.

(e) Swine diseases:-

|5

2.

-l o

African swine fever.

Classical swine fever.

Nipah virus encephalitis.

Porcine cysticercosis.

Porcine reproductive and respiratory syndrome.
Swine vesicular disease.

Tranmissible gastroenteritis.
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(f) Avian diseases:-
1. Avian chlamydiosis.
2.  Avian infectious bronchitis.
3.  Avian infectious laryngotracheitis.” ;
21. That at page 14, forlines 1to 35, the following be substiuted, namely,—
"4. Avian mycoplasmosis (M. galisepticum ).
5.  Avian mycoplasmosis (M. synoviae).
6. Duck virus hepatitis.
7. Fowl Cholera.
8. Fowl typhoid.
9.  Highly pathogenic avian influenza and low pathogenic avian influenza in poultry.
10. Infectious bursal disease (Gumboro disease)
11.  Marek's disease.
12.  Newcastle disease.
13.  Pullorum disease.
14. Turkey rhinotracheitis.
(g) Lagomorph diseases:-
1. Myxomatosis.
2. Rabbit haemorrhagic disease.
(h) Bee diseases:-
1.  Acarapisosis of honey bees.
2. American foulbrood of honey bees.
3.  European foulbrood of honey bees.
4. Small hive beetle infestation Aethina tumida).
5. Tropilaelaps infestation of honey bees.
6.  Varroosis of honey bees.
(i) Fish diseases:-
1.  Epizootic haematopoietic necrosis.
2. Infectious haematopoietic necrosis.
3.  Spring viraemia of carp.
4,  Viral haemorrhagic septicaemia.
5. Infectious pancreatic necrosis.
6.  Infectious salmon anaemia.

7.  Epizootic ulcerative syndrome.
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8. Bacterial kidney disease (Renibactehum saimoninarum ).
9.  Gyrodactylosis (Gyrodactylus salaris).
10. Red sea bream iridoviral disease.
(i) Mollusc diseases:-
1. Infection with Bonamia ostreae.
2.  Infection with Bonamia exitiosa."”;
22. That at page 15, for lines 1to 13, the following be substituted, namely, —

3. Infection with Marterlia refringens.

4. Infection with Mikrocyios mackini.

5.  Infection with Perkinsus marinus.

6.  Infection with Perkinsus olseni.

7. Infection with Xenohaliotis californiens:s.

(k) Crustacean diseases:-
1. Taura syndrome.
2. White spot disease.

Yellowhead disease.

el

Tetrahedral baculovirosis (Bacuiovirus penaei ).
5.  Spherical baculovirosis ( Penaesus monodon -type bacufow;rus).
6. Infectious hypodermal and haematopoietic necrosis.
7.  Crayfish plague (Aohanomyces astaci).
(1) Other diseases:-
1. Camelpox.

2.  Leishmaniosis.”

The guestions were put and the motions were adopted.
The Schedule, as amended, was added to the Bill.

MR. DEPUTY CHAIBMAN: We shall now take up clause 1 for consideration. There is one
amendment (No.2) by the Minister.

Clause 7 - Short title, extent and cormmencement.
SHRI SHARAD PAWAR: Sir, | beg to move:
2. That at page 2, line 5, forthe figure "2005", the figure "2008" be substituted.
The guestion was put and the motion was adopted.
Clause 1, as armended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up the Enacting Formulation for consideration.
There is one amendment (No.1) by the Minister.
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Enacting Formula

SHRI SHARAD PAWAR: Sir, | beg to move:
1. That at page 2, line 1, for the word "Fifty-sixth”, the word "Fifty-ninth” be substituted.

The guestion was put and the motion was adopted.

The Enacting Formuia, as amended, was added to the Bill.

The Preamble and the Title were added to the Bill.
SHRI SHARAD PAWAR: Sir, | beg to move:
That the Bill, as amended, be passed.

The question was put and the motion was adooted.

The Gram Nyayalayas Bill, 2008

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. BHARDWAJ): Mr. Deputy Chairman, Sir, |

beg to move:

"That the Bill to provide for the establishment of Gram Nyayalayas at the grass-roots level for the
purposes of providing access to justice to the citizens at their doorsteps and to ensure that
opportunities for securing justice are not denied to any citizen by reason of social, economic or
other disabilities and for matters connected therewith or incidental thereto be taken into

consideration.”

Sir, | would like to give a background of this Bill in brief. As you are all aware, this House has
discussed, many a times, the question of denial of justice to the poor citizens of this country,
particularly to the under-privileged sections, women, children, minorities and others. So, for a long
time, this debate has been going on in the country on how to provide speedy, inexpensive and
substantial justice to our people. Sir, we have been trying our best to improve the legal system.
Yesterday, we debated the problem of arrears. Time and again, discussion has taken place, but,
because of financial considerations or cost-effective justice, the States have not been able to cope
with the problem of providing speedy and inexpensive justice to our women, children and working
classes. Some experiment was made in the State of West Bengal. They brought ADR and
conciliation, but because of political reasons there was opposition to it, and they could not enforce it.
But the fact remains, in our system this kind of change for disposal of cases is required. YWe should
not bring politics into it We have promised to our people that justice will be speedier and inexpensive.
How to do it? So, a joint effort is required at the Central and State levels. | myself went to Kolkata
and supported that move despite political opposition. But, unfortunately, we could not provide block
level arbitration, conciliation, and mediation. Then | had two meetings with the Law Ministers of the
States. In both the meetings, the same demand came that we need money and we need the support
of the Centre. They also stated that the Centre must share the responsibility in addition to having fast
track courts. The Government of Shri Atal Bihari VVajpayee started fast track courts and the effect was

that the number of session trials came down. VYWhen we found that they were doing a good work, we
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